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RESULT OF ELECTION TO THE
PUBLIC ACCOUNTS COMMITTEE

THE VICE-CHAIRMAN (SHRI M.P
BHARGAVA): The followng Mem-
bers beiny the only candidates nomi-
nated for election to the Committee on
Public Accounts, I hereby declare
them duly elected to he Members of
the said (Committee:—

Shri A. P, Chatterjee
shri 1{. Damodaran '
Shri ¥, M, Dharia
"Prof. Shantilal Kothari
shri {3, 8. Mariswamy
Shri W. R, Muniswamy
Shri .farkeshwar Pande.

3 pm.

THE FINANCE BILL, 1968—contd,
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THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The Finance Bill is
mainly related to taxation measures
only. The hon. Member may like to

confine himself to taxation proposals.
Anyway he may continue speech.
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MISS M. L. MARY NAIDU (Andhra
Fradesh): Mr. Vice-Chairman, 3ir, I
thank you very much for giving me
this tiny chance to express my views
on the Finance Bill.

As there is not |
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much time, not ag much t{ime as 18
given to opposition Members ang to
senior Members on this side of the
House, it is never given to people like
me—I beg to be forgiven if I make use
of this little time to concentrate spe-
cially on my State.

To start with, the argument given
by the hon. Finance Minister regarding
the rise in postal rateg was that the
handh’ng charges were high ang he
wished the P. & T. Department to be
self-sufficient. Very good. Don’t wea
all wish that self-sufficiency is the
criterion of Government-functioning,
specially in food, clothing and housing
for the whole nation? There is no
doubt that the Indian economy is
going through rigorous strains and
stresses, but still the bumper crop of
the present year gave the courage to
the hon. Finance Minister to face defi-
cit financing. Well, do we allow the
lean years to just disappear from our
minds just because a bumper crop has
appeared before us, or do the suffer-
ings that we underwant make the Gov.
ernment learn to make the bumper crop
permanent ang reap the benefits there-
of in order to help the lean years
that are bound to follow? In ancient
days a Pharaonh (King) of Egypt once
had the same dream for three conse-
cufive nights, and in his dream he
saw seven fat lovely lambs roaming
rcung the grasslands and then seven
lean and thin Jambs appearing on the
scene and swallowing these fat lambs.
So he was startled ang sent for sooth-
sayers all over the country to inter-
pret his dream. Then an Israelite boy
came and interpreted the dream say-
ing that the seven fat lambs were
seven years of bumper crop and the
seven lean lambs denoted the reven
drought years to follow. and he sug-
gected that the bumver crop years
should be made use of, to store the
bumper crop of grains with which to
feed the peovle durine the lean years.
And that verv same hov was appointed
to Ao the joh. and history tellg us that
he did the job well. T ask: Are we
going to learn a lesson from this? Just
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as my iriend, Dr. Anup Singh, saud,
1t has been his experience that the.e
has been an increase in agricultural
production because of better seeds,
better manure aund better irrigation.
So let the Government also look out
and see that not only the whole coun-
try in general, but specially those
Stztes which are surplus and which
can produce still more dre given the
chance and help in order to produce
more. And my State of Andhra Pra-
desh comes under this. So coming {2
Apdhra let me bring it to the notice
of the Finance Minister—it is a fact
that is well known to him--that the
out-lay proposed for Andhra Pradesh
by the Planning Commission for the
year 1968-69 is extremely low and
marks a sudden steep fall from that of
the year preceding. In fact, the out-
lay has Dbeen greatly diminishing
even In the last three years. For
the year 1965-66 the outlay was
Rs. 105 crores and Central as-
sistance Wwas Rs, 68,65 crores.
And 1968-69 Central assistance hus
come down to Rs. 37 crores. Now, due
to this progressive reduction there has
been a setback in the progressg of even
continuing schemes. The fast that the
Jargest amount of retrenchment. of
engineers, namely 2950, has been in
Andhra Pradesh is an indication of the
damage caused to planned progress of
the State. Most of the Central agsis-
tance goes to the Nagarjunasagar pro-
ject, and for power development 'n the
State. Now here T beg of the Finance
Minister to permit me 1o explain these
two projects in particular. The Nagat-
junasagar project was undertdken in
the First Plan and has been going on
without vielding any benefits till this
year. This slow progress has been
due to inadequate funds being given.
and also the eradual rise in the cost
of materials during this lone period.
The hon. Finance Mirister of course
has nothing to do either with inade-
aquate funde or with the rising costs,
but T entreat him fo underetand the
diffcult vposition of tha Qtate The
Qtate has taken a loan of Rs. 130
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cioreg without any revenue 3o far,
The benefits from this project are
purely agricultural production. Andhra
Pradesh being a surplus State, the
increased food production will benefit
the entire country and reduce the
drain on foreign exchange. Expedit-
ing this project should therefore be
the concern of the Centre also and not
of the State alone. Similar projects
in other States are taken up Dby the
Centre. Therefore I feel sure that the
just-minded impartial Finance Minis-
ter will see that the extra loan assis-
tence given to speed up the project
in the last two years should not be
considered as any special concession to
Andhra Pradesh and hence should not
be deducted from the norma] Central
assistance. If the deduction is done,
then the Government will be nullity-
ing what little acceleration it enabled
in the progress of the project.

Next is the matter of power deve-
lopment. Andhra Pradesh has been,
persistently anq every year, falling
beh"ind the demand. The power per
cap ita is practically the lowest in the
country, being 30 kilowatt hours, as
compared with the all-India avarage
of 70 kilowatt hours. Even today thers
ig a shortage of 400 megawatis, The
Chair ang the hon. Finance Minmster
and the House will be-interested te
know that, in spite of the shortage of
pcwer and the absence of adequate
transmission lines, extensive rural
electrification has been done to assist
the farmers in greater food production,
In other States like Madras, Bengal,
ete., the Central Government has cons-
tructed power stations from its own
capital and is supplying power *o the
States. Andhra Pradesh should have
been given similar assistance, specially
when there are extensive coal fields
and possibilities of easy generation to
meet the urgent needs of Andhra Pra-
desh. But it was not done. Whvo Is
it because it is a Congress Government
and so cannnt ery alauud?  Out of the
Central assistance given a large amount
was spent in the last two years on
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the much needed power sectnr. So
ouce again I entreat the hon. Finance
Minister to view with a just eye and
decide that the assistance to the Nagar-
junasagar project ang the power sec-
tor is necesary investment and rot a
general extra assistance, The extra
assistance given to Andhra Pradesh in
the two years has been entirely in the
loan portion, and the assistance by way
of grants to Andhra Pradesh ig by far
less than those to other States. For
example, in 1967 the grant given by
the Centre to Andhra Pradesh was
Rs. 6 crores as against Rs. 1§ crores
for Maharashtra, a State of about
eguzal population. I don’t ask you to
lessen others’ grants, but to increase it
for the less fortunate, .

The effect of financial reduction on
the plans of Andhra Pradesh will cer-
tainly affect the nation’s food produs-
tion. The State’s sources have been
severely strained in the last two years
Still the State has done its utmost to
raise resources for the plans, and it
was very satisfactory during the first
four years of the Third Plan. But the
severe drought of 1965-66 and later on
in the following year because of the
Supreme Court’s striking down the
State’s Land Revenue Act, the position
was such that the State hag to run
into a large overdraft for which it had
to obtain ad hoc Central loans. The
repayment of these loans is upseiting
the State’s resources ever since. 1 do
not think any other State has such mis-
fortunes. Droughty are dealt with by
help from the Centre anq Central p-o-
jects. Power from other States catinot
be receivedq by Andhra Pradesh and
hence the State has to struggle for it
self. Next year a sum of Rs. 20 crores
will have to be utilised to repay the
ad hoc Central loan alone. How can
they exist and proceed with such an
economy? With incomplete and inade-
quate roads, with incomplete projeets
ard with no industries one can say that
the State will soon be the most back-
ward State. TUnless the hon. Finance
Minister looks intp these things more
ceretfully the gap between the progres-
slng and the backward States will be-
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«one wider rather than narrower and
this will lead to discontentment. For
lue general good, tucse wounds must
be healed and oaly our Deputy rime
M.nister can do it and I trust he will
do it

SHRI BANKA BEHARY DAS
(Orissa): Mr. Vice-Chairman, Sir. [
wil} confine myself to the fiscal pnlicy
of the Government of India in the
light of the taxation measures that
have been advocated in this Bill, tee
Finance Bil] of 1968. I am not one
with the hon. M nister as regards the
fisca] measures that underlie this Bill.

I wouly say that there are three
aspects of a fiscal policy. Firstly the
taxation structure should be such that
the incidence of the taxation is equit-
ably distributed. Secondly the admi-
nistration of the taxes should be such
tiar 1t w.ll give the least scope for
e\ gsion, "Thirdly, before imposing auny
further or new tax all possible steps
sheulg be taken to see that the re-
sources collected through the taxes are
properly utllised, If you consider the
tuxation structure in India.in the light
of these three criteria that I have men-
tioneq just now you w:ll find that it
f.1ls far short of 'the standard that has
peen laid down in the various count-
rties of the world. That is why T
weculg again like to urge upon the
Finance Minister here that since there
has been a lapse of some 13 or 14 years
since the last Taxation Enquiry Com-
mission went into these aspects it is
high time that 3 new Taxation Enyuiry
Commission be established in India to
go into the details of the ‘taxation
structute in this country. Within these
13 or 14 years great changes have taken
place in the couritry because of our
planning. In’ the course of our vlan-
n.ng we have invested some Rs. 20,000
crores in various sectors of our eco-
nomy, in agriculture, in industrv and
g0 on. The result of all this exoendi-
ture has been such that the distribu-
ticn of wealth and income haa taken
5 differernit chane anq the pregent* taxa-
tion structure does not cope with this.
It cannot deal with the present distri-
bution n~* waalth and income tha* has
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come about in our society. That is
why I am of the firm opinion that be-
cause of the various changes and fac-
tors that have come about, a fresh
enquiry is necessary. Besides there
have been dertain reform measures
tha{ have taken place in the agricul-
tura] sector and there have also been
certain measures which have been
taken up in the industrial sector. So it
is high time that a Taxation Enquiry
Commission is set up. This Com-
mittee should not only go into the
aspects of the Union taxes like the
other Taxation Enquiry Committees
but it should also go into all these
aspects that come within the icope of
the State Governments and the local
bodies.
fourth general elections there have
-been many changes, besides those that
I have already mentioned. There is a
clamour in various States that the
taxation structure should be reviewed.
Some of the States, as you know, Sir,
have either abolished lang revanue

completely or abolished the fax on.

uneconomic holdings. So al] these
aspects should be taken into coniide-
ration and T am sure the hon. the
Finance Minister, in view of the great
task that lieg ahead, namely, that of
implementing the Fourth Plan, will
give serious consideration to this as-
pect of the matter. I know he will
say that they have already set up the
Finance Commission. But the scope
of the TFinance Commission is very
limited. T+ will deal only with the
question of the division of the Govern-
ment of India’s income from taxes. In
this connection to buttress my argu-
ment T might say that between the
vears 1950-51 ang 1987-68, if -rou go
into the various aspects of the ‘ncome
from the various taxes vou wil' find
that the relation that existed between
the direct and the indirect taxec has
undergone a great change. Take *kn
case of excise duty. In 1850-51 it wae
hardly Rs. 67 crores. Now according
to the Budget estimate of 1967-68 it
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is as much as Rs. 1,194 crores which
means more than 18 times the income
that we were getting previously, Take
the case of the corporation ‘axes.
Though the corporate sector has 'ar-
gely expanded during this period the
income which was Rs. 39 crores has
gone up only to Rs. 350 crores. ;7 vill
not say much about the customg duties
which accounted for Rs. 157 croreg in
1850-51 and which is now Rs. 643
crores, because customs duties to a
great extent depend upon the trade
policy of the Government of India. So
I will not pursue that matter. T would
again urge that there ig great necessity
for this Taxation Enquiry Commission,

Mr. Vice-Chairman, if you go nto
the aspects of the taxation on some of
the goods you will see how the inci-
dence of the taxation has been very
heavy on the common man. I will not
go into details of many commod ties.
I will take the case of matches which
is a very essential commodity, If you
sea the proportion of the indirect taxes
to the ex-factory prices of some select-
ed commodities you will realise the
hardship. In the case of matches the
duties and indirect taxes come to 140
per cent of the ex-factory price. That
means that the tax element is very
great. It a box of matches costs
Re. 1{- in the factory, that is fo say,
if its ex-factory price is Re. 1]- it
will be selling in the market
because of duties and alsp that, at
Rs. 2.40. Take the case of sugar which
is a very essential commodity in this
country. The tax element on it is 42
per cent. In the case of cement the
tax element is 44 per cent. I am not
going into details because the time at

_my disposal is very short. I glve only

a few instances to show that it is
high time that the taxation structure
is reviewed.

Mr. Vice-Chairman, in’ this taxation
measure on the one side we see thal
the Indian inAustrialists have been
appeased greatly when the Yinanca
Minister deelared the abolition of the
divideng tax and the reduction of the



15.3 Finance
super-tax on profits. But we also
know that he has imposed higher
rates on postal charges and also on
railway freights. In this connection
I would like to invile the attention
of the Finance Minister tg the fact that
a few years back when the Small
Newspapers Enquiry Committee gave
its report they sa:d;

“We, therefore, recommend +hat
the postal rute be reduced +o one
paisa for each single copy weighing
up to 50 grammes.”

The prevailing rate was two paise.
Thnis 1ecommendation was made just to
gwe a fillip to the small newspapers in
the country. Some two or three years
ago they wanteq it to be reduced to
one paisa. But in this taxation niea-
sure announced by the Finance Minis-
ter in the course of his Budget sneech
it has been raised to 5 paise. I am not
going into other aspects of the matter
because on different occasions I have
done it previously. Take the case of
postal rates. Again I am going to refer
tu the Tariff Enquiry Committee, I
mean the Postal Tariff Enquiry Com-
mittee. Though they have advocated
—and it has been accepted by the
Finance Minister—that the postal
system should pay its way, at the same
time the Tariff Enquiry Committee has
stated in its Report that its rising ex-
penditure shoulg be scrutiniseq closely
and reduced as far as possible. They
have said in their Report that there
is enough scope for reduction in the
expenditure of the Postal Department
so that indirectly it will have ils effect
on the Budget proposals and the postal
rates that are being proposed to be
raised may not be required to be rais-
ed to the extent they have been raised.
Mr. Vice-Chairman, Sir, here also I
want to give some suggestions to the
Finance Minister.

He knows that g5 far as calculating
income-tax is concerned only *he in-
come from non-agricultural sector is
taken into account but after spending
so much money in the agricultural
sector—we take pleasure in saying we

L7 MAY 1968 |

1
l
!

B¢, 1968 151 4
have made a breakthrough in agricul-
ture and knowing fully well that some
of the industrialists ip this couniry,
rich zamindars, Maharajas and others,
have large acres of lang in their pos-
session, taking into consideration that
sugar mills own large farms, it ig high
time that we combine the agricultural
income ang the non-agricultural in-
come together for assessment purposes,
I know the consent of the State Gov-
ernments is required because agricul-
ture is strictly under the State Gov-
ernments but the Fipance Minister
who is managing the entire finances of
the country and who is also pressuris=-
ing in other ways, I am sure can take
up this issue with them so that a cer-
tain percentage of the huge incomes
earned by the big landowners of the
country can be collecteg to augment
the resources of this country.

I also want to suggest here to have
a second look at the commercial tax
structure of thjg country both Cent-
ral and State. The Finance Minister
knows very wel] that whea a few
years ago the sales tax on textiles,
tobacco ang sugar was abolished and
an additional excise duty was imposed
we get better revenue and the adminis-
tration of the commercia] tax was also
to a certain extent lightened. 1 am
sure if more commodities are brought
under this system the expenditure that
we are having on the administration of
the sales tax could be lessened and
there will be less scope for evasion.

As far ag the administration of the
commercia] tax is concerned, I want
to point out that when the Govern-
ment wants to buy certain things—
and nowadays the Government is
spending crores of rupees—under the
present system the Government is
paying sales tax to individual traders
vho keep those moneys with them
for a pretty 1long time, for some
years sometimes. Sometimes these
people evade paying the tax and the
Government has to go and start cases
against them to realise that money. So
it Is again high time that the Finance
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Minister consults the Finance Minis-
ters of the States so that these admi-
nistrative aspects coulg be taken iuto
consideration. These asperts we took
into consideration in the Orissa Taxa-
tion Enquiry Committee of which I
was a Member and which found that
this ig a feasible proposition.

Now it is time that urban iype pro-
perty is taxed. I would also say that
we should give special attention to
the public sector industry where we
have invested such huge amount of
money which now goes beyond 2,000
crores so that the surplus can be plou-
ghed back into the economy ~f the
country. Here I do not agree with
these friends because in the morning
when we criticised the public sector
undertakings we criticised not for the
purpose of abolishing the public sector
industries but only to gear them up so
that we can have more surpius out of
them.

Lastly a word about economy. The
Finance Minister last year in his Bud-
get speech said that he was going nto
this aspect very sincerely but I am
sorry to say that the economy aspect
of expenditure has not been properly
dealt with. I want to point out that
the Public Accounts Commiiteg of
Parliament during its scrutiny of the
work of the Ministries last year point-
ed out avoidable or infructuous ex-
penditure totalling over Rs. 70 crores,
From this you can imagine what scope
there is for economy. And the Public
Accounts Committee only went into
those cases where the Audi* Report
was available to them whereas we
know that besides these there are large
fields where infructuous expenditure
is being incurred. Even in ong yeas
of itg examination the Public Accounts
Committee has foungq out expenditure
of Rs. 70 crores which could have been
avoided easily. From this it can be
seen that there is great scope for eco-
nomy and as long as Government does
not give importance to this aspect of
economy in its expenditure the Gov-
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einment has no justification for having
hew taxes

I hope the Finance Minister will
toke note of all these aspects. A Taxa-
tion Enquiry Commission shoulq be
set up early to review the entire taxa-
tion structure of this country.

Thank you.

SHRI U. N. MAHIDA (Gujarat): Mr.
Vice-Chairman, Sir I will restrict my
remarks to the financial aspect of
urigation projects as that eventually
aftects the agricultural production in
the country for which evervone of us
is very keen. So far most of the
major works have been financeq from
loans and whenever there is a question
of loan the question of return of loan
always arises. To return these loans |
and to maintain the works it is neces-
sary to have irrigation revenue, which ~
is now being collected by three diffe-
rent methods, namely, water rates
charged to the areas irrigateq actually,
secondly g sort of cess ar compulsory -
tox whether the area is irrigated or
rot and thirdly betterment levy.
Water rates have a restrictive effect
on the expansion of irrigation. If the
rates are high irrigation does not ex-
pend. Therefore some years ago, de-
vice wag found to induce irrigators to
teke advantage of irrigation facilities,
which have been created after colossal
expenditure. By imposing a sort of
cess, Government could indnce irriga-
tors, for whom the facilities have been
provided, to take advantage of the
water resources. Actually in practice
the device of cess has not been correc-
1y utilised as there are States in which
the cess has not been 5 cess at all but
it hag been only a surcharge on the
water rates. If the irrigator was pay-
ing Rs. 8]- for irrigation of wheat the
rates were so devised that he was
asked to pay Rs 2/- more for area irri-
gated. The whole fundamental con-~
cept of the cess therefore fails. Eftorts
are being made in some places to cor
rect this defect but in many States n~
progress in the collection has yet been
made,
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.The next question is about better-
ment. Fifteen years back the concept
of betterment adopted from town
planning schemes was taken up for
financing  irrigation works. Fifteen
years have passed but I think very
little actual collection of betterment
has so far been made. The result is,
since sufficient financial return is not
coming up, as a result of ihese irriga-
tion works, there is lack of expansion
of irrigation facilities. The expendi-
ture on irrigation work thus gets very
much limited. That raises the funda-
mental question as to what should be
the return from irrigation works., It
has been the practice of Government
for many years that a certain finan-
cial fest is laig down, namely, five
pr1 cent return on the capital. In
calculating this financiaj return only
the irrigation revenue, the actual
water rate, ig taken into account.
Lately betterment is also included but
so far no betterment has been collect-
ed. This raises the fundamental ques-
tion of the soundness of the system
of financing irrigation works on the
besis of five per cent return or any
specified precentage of return, because
it ignores all the advantages thal come
to the community as indirect benefits
of irrigation. The question is impor-
tant in this way. Unless these advan-
tages which may be intengible are
taken specifically into account it will
be impossible, later on to justify the
financing of irrigation worka.

Now, I am stressing this guestion be-
cause today with the Goveinment we
have an expert in the Plannring Com-
ro’'ssion. I mean Dr. Gadgil, who had
himself studied this questivn thirty
years back. When I happened to be
the Deputy Secretary (Irrigation) in
the Government of Bombay, a sum of
over Rs. 40,000 was spent on the in-
vestigation of the indirect benefits of
irrigation in assessing benefity from
irrigation works, in assessing the fin-
ancial returns from irrigation works
and yet till today no acocunt is being
taken of these indirect benefits. The-
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vesult is that our assessmeni of the
venefits of irrigation works is not guite
sound

f

Laery, the methods of assessmeint
are now being revised, The financia:
return may be five per cent or lower.
Now, they resort to cost beneft studies
or what they call the benents derived,
in terms of money. What is the annual
cost per acre? Irrigation works today
are costing to the tune of a thousand
rupees per acre. The up-to-date figures
even exceed Rs. 2,000 per acre. Now,
if a return at the rate five per cent
on Rs. 1,000 or Rs. 2,000 is to be re-
covered and. if you try to recover it
byr the irrigation rates, it wili be al-
most impossible in any system of agri-
culture to collect them by water rates
Other devices wil]l have to be adopted
before irrigation finances can be pul
on a sound basis.

About the question of beiterment,
while the law requires that better-
ment must be levied, no effort is being
made to collect it. I am not aware of
the reasons, but then there also is &
contradiction between the present sys-
tem of irrigation and levy of better-
ment charge. Betterment is a fixed ca-
pital charge which must confer on the
man who pays, on the irrigator who
pays the permanent right of receiving
water. Now, most of the States have
the “Optional System” of irrigation.
Even though the cultivator or the land-~
owher has paid the betterment tax.
there is no guarantee from the Gov-
ernment that the man who has paid
the betterment charge will be given hig
due share of water. It is permissible
fcr the irrigation officer to refuse him
irrigation, when he makeg the various
revisions of sanctions, Now, the better-
raent tax, if it is to remaiz on the
Statute Book, must be collected. If it
is not to be collected, let us devise a
method by which the benefits go 10

_ people who respect the law. The only

course in this matter is thiy and T am
coming to a very fundamenta] question

_ which must attract the attention not

. only of irrigation engineers, but also
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Ieévenue ofiiceis ana hnance cfficers.
So wng as there 1s ne option system
of irrigation, optionai both from the
pownt of view of the .111gators and the
Goveinment, we will not be achieving
the targets ot irrigatioy that we are
Puiung dowa in the various projects.
As 1t is there are many projects where.
in after fifieen years of water being
made available, the development of
irrigation is sometimes fifty per cent
and sometimes thirty per cent. There
are exceptions in particular areas
where the development has been good.
but in the case of quite a large number
of projects—I would not like to name
the projects here—the expansion of
irrigation or development of irrigation
has hardly been thirty per cent. Now,
these things require examination. In
the case of cultivators, who are dying
for water, who dig wells 70 feet decp
and have pumps and pay costly elec-
tricity charges, would they not take
advantage of the irrigation facilities
provided? They certainly would, if it
is easy. While we have created large
jrrigation systems, we have built large
dams and long canals, when we come
to the very last steps, where the
Bagaitdarg can take advantage of it,
we have failed in providing a proper
distribution system. I had pointed this
out many years ago. Essays ave been
written. 1 had done that for seven
years till one day the late Prime Minis-
ter had to write D.Os. to the various
Chiet Ministers on the question of con-
struction of these irrigation channels.
Those which would give real benefits
must be taken up. Five years have
passed and yet very little progress has
been made in the construction of these
channels. Now, when we invest a sum
of Rs. 1,000 or Rs. 2,000 per acre of
irrigation ang if those facilities remain
unutilised for even two years for want
of channels, it is a loss of Rs. 100 or
Rs. 200, while the construction cf these
smaller distribution channels will only
ccst Rs. 60 to Rs. 70 per acre. Every
vear this results in an additional lnss
by insisting on having these channels
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constructeq only by the Bagaitdars or
the cpmmum‘ty development project
agencles. This device has faileq and
the State Governments will do well
to see that simultaneously with the
creation of irrigation facilities by way
of damg and canals, these most mjnor
items of irrigation distribution chan-
nels are constructed by the Govern-
ment’s agencies. I am speaking from
experience gnd I find that it is not
pessible for the Bagaitdars in a village
with a holding of five acres and three
acreg o receive their water, if water
is to be left at the head of a block of
100 acres. As time is short I will
conclude my remarks by saying that
25 to 30 per cent of the water already
brought under the irrigation system is
unutilised. Secondly, the greater part
of this hag remained unharnessed for
want of channels. (Time bell rings).
I will teke only two minutes more.
We are not able to solve our water
disputes. Water disputes exist. As
early as 1938-40, in the National Plan-
ning Committee, I had stressed this
large quantities of water are not
being utilised because Government
have failed to solve the inter-State
water disputes. The NPC says:—

“In the absence of any workable
law or regulation concerning the
division of water over State lines,
no one knows what sort of obstruc-
tion will arise if the attempt to use
the waters of a river were made.
Our concept must change R

I leave it at that. The water titles
are uncertain and there are no laws,
no regulations and we are going to
tribunals. Now, what will the tribu-
nals, the coutrs and the Supreme
Court do? They will only resort to the
law that exists and the law that exis’s
today has failed to keep pace with
technological and hydrological deve-
1opmentg with the result, I submit, that
tribunals have failed to solve this
question. The Supreme Court of
America has ruled on this saying
that these disputes are not very suita-
ble and in only three caseg it has been
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able to give a judgment which could
be effective and m no case it has
been able to lay dowpn any formula
or any rule for the distribution of
water. Therefore, I submit . . .

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): It is time to wind
up.

SHRI U. N. MAHIDA: These are
not suitable for legal remedies. I
shall revert to the question of law a
little later. I submit respectfully to
the House that it is a legislative func-
tion as distinet from a legal func-
tion.

THE DEPUTY PRIMA MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI R, DRSAI): Mr.
Vice-Chairman, I have been patiently
hearing the debate on the Finance
Bil] with great attention and have
come to this feeling that almost all
the remarks offered proceed from the
attitude that each Member takes in
view of the Iideology in which he
believes,

[TeE DePUTY CHAIRMAN in the Chair]

That is natural because ultimately
all economics flow from the political
theory in which one believes. I as a
member of the Government am in-
teresteq in not mere ideology. The
Government has also an ideology
which has been accepted by the two
Houses, the ideology of democratic
socialism. But while believing in it,
Government has got to have practical
considerations before it and has got
to be pragmatic in several approaches
that it has to make in the solution of
the problems facing it especially when
they relate to the economic interesis
of the people ag a whole.

It was said by one hon. Member
that Government is economically and
politically bankrupt. That may be
his view, he is entitled to it. But
because one uses adjectives lavishly
or extravagantly, it does not mean
that it explains the truth. I do not
see where Government has showr
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bankruptey in any way, and yet those
who want constantly to arraign Gov-
ernment for the sake of doing s0 can
do nothing else but indulge in such
adjectives. I need not therefore take
any time over explaining what it
means. But when it was said that we
as alg wn iroav oo, I am _f-
rTawu ne Mem. . 4 d not .:alise w at
he was talking about. There are no
doles on which this Government or
this country is living. If we are get-
ting any loans from foreign countries,
they are loans which have to be re-
turned and which will be returned
with interest, and they have been re-.
turned so far whenever the return
has to be made, whenever it is due.
Is it imagined that any country or any
individual who has to start from
scratch and who has to start with
very low resources can ever develop
without taking loans, If no loans
were necessary, banks would not be
necessary, Even international trade
would be redundant. The Member
therefore did not know what he was
talking about. That is all that I can
kay. If we have taken loans, we have
taken them for productive purposes
‘and the loans have not been wasted.
The loans have been used for build-
ing up assets, industries, in communi-
cations or transport, and they are
helping the economy of this country
to prosper and to gather strength.
Apgainst the debts that this Govern-
ment hag Incurred there are assets
which have increased and which have
added to the prosperity of the coun-
try, even if it be not to the satisfac-
tion of several people. 1 would say
that it is not even to my satisfaction,
but that is not because things have
not been done; that is because our
expectations or our requirements are
very large and the time during which
we have worked has not been long
enough to achieve the results that we
want to achieve. But we have laid
down a very strong and sound foun-
dation so that in the few future years
we can build up prosperity with

greater speed than in the past. There
i were of course three bad years, or
' two or three bad years, during which
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the economy of this couniry has
suffered a great deal. But that has
been so because they were two very
bad years in agricultural production,
years which have no precedent in
the last hundred years.

There was also the heavy burden
which this country had to carry as a
result of the defence measures it had

W ¢ a s

sions, one by Chi.na and the other

[RAJYA SABHA)

by Pakistan. My hon. friends, some
of them, do not seem to realise what
heavy burdens have been put on the
economy of thig country ang its re-
sources; and yet it is a matter of some
satisfaction to those who can under-
stand and who take a reasonable view
that as a result of what we have done
we have been able to pass through
these attacks and nave now come to
a “Tnssan whieh thaew wil not -forget,
for any country outside or our
neighbours to attack us with impu-

nity. If they do so, they will learn
a .esson which -they wiu noc to get
Bt thic hae hannen~d be aus~ ‘ -as

been possible to raise our defence
strength, and it has been possible to
do so also because we have been able
to make developments in our eco-
nomic progress. It was therefore as-
tounding that the hon, Member cri-
ticised defence and defence expendi-
ture and said that Rs, 1,000 crores
are spent on Defence only in adminis-
trat oa or <tc ~ 1o not know whe=
ther he has any conception of de-
fence. In defence certainly a lot of
expenditure is involved in the main-
tenance of the Army, that is, the
personnel, If that is only adminis-
trative expenditure, well he may do
80, but what else does he think de--
fence should consist of? 1If stores
mean equipment and ammunition
ar Wz
defence should consist of? 'Therefore,
he 17 nn g~em to realise that *he
defenre expenditure of Rs. 1.000 crores

an Tea-

|
|
|
|

in this countrv is incurred on ~ifreng-
thering defence and maintaining it at
a level where thig countrv’s inde.

pendence will be maintained and will
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be defended and defended fairly and
squarely. But perhaps my  hon.
friend is not interested in the defence
of this country. That is possible with
the views that he holds and with the
alignment perhaps that he has That
1s not a fair way of looking at things.
After all I hope and trust that every
hon. Member of this House is in-
terested in the defence of this coun-
try, in seeing that if there is any
attack from outside, we defend our-
selves successfully and in a manner
where the other person who tries to
attack us learns a lesson of his life
and does not repeat the folly again:

He also said that police expendi-
ture hag increased a great deal.

’

=t INEE! AWIT AWS ¢ AT,
Waﬁﬂ%qmwmwarmwaf
g1 fedr o @atgh? mh;r@mgrr[,,,
fr fedia asqa g1 g9 ar el g 15
fedT. mrqj'r{u %I'EHT%T{TH”
zmvrﬁﬁg CITRE B IS s
THE BIEIE A STRT AT F4TE ?

- )

AFAET G4 Sff gAv a & !

g7

SHRI MORARJI R. DESAI, The’
hon, Member does not seem to havé
any discretion He cannot expect we
now to give him a chance to speak
again, and still I thought he was
trying to adyice me about somethn;lg
Therefore, I gave way to him The
defence of this country is strong
enough and is being made stronger’
day by day to see that we are ablé
to defend ourselves against any,
power that comes against us. But
we have no desire, and it is not our'
ideal. it is not our policy to attaci
anybodv or to make aggression gn
anybody. Therefore, the defence
material or the defence strength of
our country has one and the sole pur-
pose of defending ourselves and not,
attacking anbody. When it comes to
the question of police, it is forgotten
that we have to keep our police forc,e }
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also on the border and ;i is because
of the activities of some ¢f the friends
of the Member who spoke about this
that the police force has also to be
strengthened. If peace is not observed
and public peace is disturbed, if law
is broken and if the life of the aver-
age citizen comes into jeopardy it
becomes the duty of the Government
to see that public peace is secured
and that the wrong-doer is punished.
This requires certainly an efficient
police force. If my friends are in-
terested in having a smaller police
force, I would be very happy if thoy
co-operate with the Government in
seeing that no laws are broken, that
incitement is not made to the people
to take the law into their own hands,
that properties are not destroyed and

~that without any provocation hartals
are not declared.

4 PV

Then, Madam, it was said that
‘there should not be foreign collabora-
. tion or that there should be collabo-
.rationl only where necessary. To those

who say that there should be mno
foreign collaboration, I would only
say this thaticis not possible to learn
anything if one does not learn from
those who know unless one knows
1t oneself. It 1s not possible for us in
this country which has been back-
ward in the matter of scientific
knowledge or in the matter of indus-
tria] growth to know everything our-
selves without learning 1t from
others, and this collaboration is
necessary because of that. But
some of my friends do not mind
collaboration with the Communist
countries, they mind collaboration
with the democratic countries like
the United States, England, Germany
and so on. We have collaboration
with all of them. We believe in being
friendly with all the countries of the
world andg that is why we are non-
aligned. We are non-aligned not in
a negative way; we have a Dpositive
policy, the policy of not going into
any groups or blocks which are
formed only in antipathy to each
other, We have no antipathy to any-
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body. We believe in judging what 1s
right and in also saying what is right
in international matters. That being so,
we reserve ourselves the right to
judge properly and to give our opmn-
ion properly, That is the meaning of
being non-aligned. That has also re-
sulted in our having Ifriendship with
all the countries except some of our
neighbours, two of them, who seem
fo think otherwise anq who are trying
to attack us. But even with them,
we shoulq like to have friendship and
we are sure it will be there some
time or the other. But it cannot be
by means of or by the way of sur~
render. We are prepared always to
discuss and come to agreements. But
if they are interested only in fright-
ening us by military force, then it
will have to be solved only by mili-
tary defence. And it is from that
point of view that this country’s
policy is conducted.

»

If foreign collaboration ig there, jt
is there to benefit the economic pro-
gress of this country and we have
benefited by it. Is it argued that if
we have collaboration with other
people it can be on philanthropic
terms. That cannot be, it has to be
to the advantage of both, And I have
no doubt that if anybody examines
all the collaborations that we have
had with other countries, it will be
admitted that we have profited by
the collaborations that we have made
It is possible that there may be some
lcop-holes in some places or some
lspses in some places; there may be
sime inefficiency. But who can
claim complete efficiency? And we
cannot forget that in this country we
are now getting more and more effi-
cient day by day. But we started
with a great deal of inefficiency,
with great deal of irresponsibility
and with a great deal of want of ap-
plication to work., That was because
we were in that helpless condition
of dependence, under the rule of a
foreign country. That brought in all
these infirmities to us. And can these
infirmities go away within a short
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time? It will require some time be-
fore we become completely efficient
and we become completely charged
with a sense of responsibility and an
intense feeling for the country to the
extent that we will think of the
country above all personal benefits or
sectional or regiona} benefits. This
requires time. Angd if we progress
towards that goal and we work with
that view, it is possible that some
lapses may be found here and there
which it should be our purpose to
overcome and see that we acquire all
this efficiency in the quickest time
possible. Bat the way to do 1t is not
to malign each other but to co-ope-
rate with each other pointing out
where the lapses are and showing how
those lapses can be made up. There
are bound to be differences of views,
there are bound to be differences of
ideologies. I can have no quarrel
about them. But just some respects
one's own beliefs and views, one
should also respect other’s beliefg and
views and this is mew I am trying to
look at what hag been said in this
House and the advice that hag been
offered to me and to the Goveran-
ment.

It was said that we are not taking
complete steps to mobilise resources.
But this was merely a statement made
but no ways were shown how the
resources have to be mobilised or in
which manner the hon, Member an-
ted them to be mobilised. In this
connection, the question of direct and
indirect taxes were referred to. It
is true that indirect taxes are being
levied at a higher proportion than
the direct taxes in this country. But
in a country which is poor, what else
can happen? It is therefore that 1
do not accept the suggestion made
that we should raise the tax exemp-
tion limit from Rs. 4,000 to Rs. 6,000
or something even more. It is for-
gotten that the tax exemption limit
is the highest in this country, it is
higher than the lowest taxable limit
in other countries, it is nine times of
our per capita income, elsewhere it
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is not more than twicé or thrice the
per capite income, even less than
that or equal to the per capita in-
come . ., . )

SHRI AKBAR ALI KHAN (Andhra
Pradesh)* Qur per capite income is
not more.

SHRI MORARJI R. DESAI: Where
do I say ‘No’ to that? But what do
we want in this country. Who are
to pay? Should those whose incomes
are rising pay or should those whose
incomes are below should pay? If
we do not want to have indirect taxes
and we should be out of them soine
day, then we must have more and
more people in the income-tax net.
Today we have half a per cent in the
income tax net. We have, in a popu-
lation of 50 crores—55 crores now-—
only 25 laklis of itcome-tax assessees.
Now what does it mean? It igs only
halt a per cent. If I am asked to
lower it one-quarter per cent <wiil
go away. Then what will reman?
We should like to have 30 per cent
in the income-tax limit and if we
can do that in the population, then
indirect taxes can certainly still be-
lowered down. But unless that hap-
pens, how are we to get our resour-
ces?

Still one argument would be to
take all the money from those whe
are getting above a certain income
completely. If that were a practical
proposition, I should not be averse to
it. But why should anybody earn
anything if you take away 100 per
cent of a certain income? That means,
he will not work beyond that earn-

ing limit. That means, so much
less economic progress will
take  place in this country.

But we are taking as much as we can
consistently with the necessities of
development in this country. From
a lakh of rupees of extra income
above Rs. one lakh we are taking
away Rs. 77,000. A person who has
an income of Rs. 20 lakhs per year
would hardly be left with Rs. 4 lakhs
per year. We take away about Rs. 18
lakhs from him. If we take away
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move, then he will not earn Rs. 20 ¢ We are doing it {from cxports. Then

lakhs angd that much income also will
n¢’ come to the Government and
more production will not be there.

It was said that we should have a
'production-oriented economy. I agrce
entirely. We are having a produc-
tion-oriented economy. But then it is
said that we must pay attention on'y
to the worker and to nobody else.
Would there be a worker if there
were no capital in it, if there were
no technicians in it? I have no doubt
that all these interests have got to be
co-ordinated and treated properly.
Therefore, it is not lopsided develop-
‘ment that we can make. Whereas
the integest of the worker has to be
properly safeguardeg it is also to be
seen that proper capital is forthcom-
ing for engaging the worker and the
proper technicians. It is also to be
seen that managerial capacity is also
‘developed; otherwise no industry or
no management can take place pro-
perly.

I was even asked whether it is pos-
sible to export more. Do we want to
develop more or do we not want to
develop more? Do we want to
increase our resources or dn we not
weant to increase our resources should
be rather the question. If we want
te develop our resources and become
more prosperous and banish the
‘poverty which is besieging the coun-
try, then we will have to increase our
industry, we will have to maké our
agriculture much strongei than what
it is. And if all that is to be done,
then we will have certain'y to export
more in order that we can import
through our exports whatever we
want because we do not have those
things to feed our industries more
and more, We have got to import
machinery. We have got to import
raw materials which we do not have
and we have also to import compo-
nent parts which we do not at present
manufacture. We are going towards
the goal where we will become self-
‘sufficient in all these matters. But
‘before we can do that we will have
to import many of these things. We
are doing it by taking foreign debts.

321 R.S.—T.

we have to pay our loans. That also
we can pay through exports; other-
wise how else gre we to pay in foreign
exchange? That being so, we have
got to increase our exports,

It 15 no use saying that we do not
have the capacity to eoxport. That
means we have no capacily to deve-
lop. I do not understand why such
a feeling is there in any hon’ble Mem-
ber. We are not confining ourselves
to traditional exports. But tradition-
al exports also are being maintained
and even increased to some extent.
We are also now exporting manufac-
tured goods. And more and more of
it we can export, we have no doubt
about” it. As skills grow, as cost
lessens and ag more gnd more produc-
tion is made, we can certainly stand
in competition with other people and
sell more and more goods. Recently
we were abe to sell wagons to a
country in competition with very
advanced countries. That we could
do because we were able to give our
tender which was very competitive
and it was to the advantage of the
country which purchased from us.
This shows the advance that we have
made. Bul it is constantly said that
we are failing in our industries or in
our enterprises.

It is constantly said here that the
public sector enterprises are a liabili-
ty. I do not say that everything is
right with the public sector enter-
prises. I woulg not say that they do
not require improvement. They
do require a lot of improvement and
that improvement is being made. I
have said in this House and in the
other House that we are engaged in
the task of examining the manage-
ment of the public sector factories,
the policies governing them, to see
that we come to conclusions which
wil" enable us to make the public
sector factories far more efficient than
what they a-e today. But when it is
said it is alsp to be remembered that
these are all new ventureg for us.
Even how to govern is new for us
because until we became free we had
no hand in the Government or in the
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running of the Government
country for a few centuries. And
that has to be made up. And that

can be made up only by experience.
If we are not prepared to make mis-
takes and learn from them, we can
never learn. Therefore, whereas mis-
takes are to be pointed out and point-
ed out properly and frankly, one
should also take into account the fact
that we have got to progress by learn-
ing from the mistakes and not to say
that we are making only mistakes all
the while.

It is no use being complacent.
There 1 agree. When it was said that
we have got to concentrate on scientific
research and education, I agree entire-
ly. But it is also to be seen and
understood that in all these matters
more expenditure is not going to give
us complete research. We must have
more dedicated and trained people to
do this king of thing, and as time goes
on more and more people will become
available. More expenditure of
money cannot give ug everything.

Education is a so expanding and
expanding fast enough. But if we
look at the quality of education that
we impart and go on only in the
direction of expending money, I am
afraid that kind of expanded educa-
tion might even do us more harm
than good. Therefore, all these fac-
tors have got to be taken into consi-
deration. If Russia and the U.S.A.
are spending more on these items,
they have done so after a lot of deve-

lopment, and not to start with.
This has got to be done gra-
dually and more and more. And

that we are doing. It wag admitted
by the hon’ble Member that this is our
policy. We have done a great deal
of work. We have to do more work

I agree. But it we do not recognise
what we have done and if we do
not take hope from what we have

done and if we merely go on concen-
trating on the mistakes thatare made
and condemning ourselves constantly,
we will lose the capacity of going on
further increasing our capacity. 1t
is only from that point of view that I
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am requesting my hon. friends {o have
a proportion in the matter of con-
demning and also in the matter of

appreciation. This is what 1 am
pleading for.
In the matter of education and

scientific research it is the Universi-
ties which will have to pay more
and more attention to it, If the Uni-
versities do not do that, well, it will
be a sorry day for us. But I am quite
sure that the Universities also, as they
are developing will be acquiring move
and more correct attitudes in  this
matter and we have all to be helpty
in this matter and they have {0 be
helpful to all of us in the progress of
this country,

It was said that agriculture requir-
es more attention. In the matter of
agriculture it is said that we have
not paid suffizient attention in this
country in the past and that we are
doing it only during the last three or
four years. In the matter of irriga-
tion also it was said that we are not
taking any lessons. I am afraid both
these views are perhaps taken as cor-
rect but not substantially, correet.

We have been attending to agricul-
ture from the very beginning, eyer
since we a~hieved our freedom. From
the very first Plan, we have been
attending to agriculture, When my
hon. friend cited his own example of
production at his farm of 20 acres, did
he realise that he has come to a
production of 450 maunds in 20 acres
only in the year 1967-68 and only as
late as 1961-62 or later than that, he
was producing only 180 maunda?
Now he is one of the most educated
persons. Angd if this is what he did,
what does he expect the 60 million
agriculturists in this country: to do?
Would they not require some time to
learn this? Would they not require
more time to understand it? That is
how time has been taken. Govern-
ment have been trying to give them
facilities, Government have been try-
ing to explain to them, but ultimately
it is they who have to do it, not the
Government itself. We have gone on
spending more and more money on
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cooperatives. We have been giving
them more and more loans, which can
be realised from the fact that where-
as 18 years ago, only Rs. 5 crores were
given to the co-operatives by the
Reserve Bank, to-day they are giving
more than Rs. 260 crores. Thisis how
it has advanced. And yet this is not
taken notice of.

in regard to the question of Lanks
also, a lot is said about commercial
banks not helping agriculture. Bui
we forget that it has been our policy
and the policy of agriculiurists also
to see that commercial banks should
have nothing to do with agriculture.
that they should be helped only by
the co-operative banks and co-operative
movementg and that is why we set this
apart for the co-operative movement.
We have come now to a stage where
both have got to be utilised for seeing
that agriculture is helped in a larger
way and in a continuously larger
way. It is, therefore, that we have
re-oriented our policy now and are
trying to see that more and  more
money is made available to agriculture
for purposes of development.

Only a few years ago—only about
pix or seven years ago—fertilisers did
ngt attract many agriculturists, That
was because it was a new thing to
many people here and when they used
them in the first instance indiscrimi-
nately in some parts, it had very bad
resu'ts which also discouraged some
. people. But as time went on, they
began realising that fertilisers are a
good thing and now there is a larger
and larger demand and better and
better use of them, to the extent that
in the last two years we have gone
on doubling our imports of fertilisers.
Not only that, we are also concentrat-
ing now on having factories in this
country for fertilisers which will give
us enough fertilisers and which wili
not put us in the necessity of import-
ing from outside 1970-71 cr 1971-72.
This is the manner in which we have
been ottending to agriculture.

» i
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In the matter of irrigation also, for
a backward country like this, irriga- -
tio1, is expanding with the resources
that we have not only in money but
also in men. Ultimately it requires
many engineers. It requires a lot of
technical persons. It requires a lot of
mater:ial, i.e. machines, to0 see that
canals are put up more quickly. Now
a'l this requires progressively more
and more attention to it, and that s
what is being done. We are advanec-
ing in the field of irrigation. It ig
not as if minor irrigation is not being
attended to. Minor irrigation also is
being attended to. But what was the
condition here a few years ago? Even
at the Second Five-Year Plan, there
were agriculturists in some parts of
this country where they would not use
anyt water given from the tubewells
unless it was given free. They did
not realise what it meant. And for
some time, some people had to be
tempted by giving water at a very
tow rate. Now that does not become
economical. But ultimately it was an
investment to see that they were en-
couraged to do it. Once they realised
the benefits from irrigation, they be-
gan to pay more and more because it
pays them more. Whatever may be
the rates in irrigation charged to the
agriculturist, ultimately it is paying
him 10 or 20 times more according to
the crop which he grows. Theretfore,
it is not a matter where one can say
that we are not attending to it. But
the point is we have to enthuse the
agriculturists in using all these things.
And that takes time. Therefore, 1
would only hope that friends like my
friend here who are now making good
advances in agricultural production,
will help their neighbours and the
other people round about by iclling
them of their own examples so that
they can take to these new methods
more readily and more eagerly.

1 would now come to the criticism
as regards the Bill itself. There is
not much to be said because the cri-
ticism is not as severe as generally it
is. Most of the provisions have been
almost welcomed in many quarters.
They have, of course, been criticiged
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in some quarters, especially in those
guarters where anything done by this
Government has fo be criticised. Now
taking the question of penalties which
have been provided against conceal-
ment or evasion of taxes, when people
say that these penalties will be misus-
ed and there is a danger of people
being harassed, I am afraid it is not
recognised that unless deterrent pena-
. lties are levied, it is not possibie to
' check this evil of concealment or
evasion of taxes. Even then, 1 cannot
say that there will be absolutely no
concealment or evasion. But it will
be reduced to a minimum, Every
country has a little of concealment or
evasion. But in this country, it is in
@ large proportion and this is recogni-
sed. One has, therefore, to consider
how best one can discourage it. It is
easy to say that one must detect all
these cases. But who are interested
in disclosing all those people who are
interested in evasion or concealment?
_Many a time I find that people are
being defended when they require to
be exposed. The task of Government,
therefore, becomes a bit difficult. And
vet, Government have to find a re-
medy. Considering all these matters,
1 came to the conclusion that a pena-
Ity has to levied which will make it
deterrent for the person to conceal or
evade. If a person conceals wealth to
an exient of Rs, 50,000 or Rs. 1 lakh
and if the penalty levied is equal only
te the tax that he is concealing, it
will mean that the fine or penalty will
be only Rs. 1,000 or Rs. 2,000 and this
man can take the risk in order to save
money it the penalty is so small as it
has been so far. But if the penalty
for saving a tax of Rs. 1,000 would be
equal to the wealth concealed, which
will be about Rs. 50,000 or Rs. 1 lakh,
then he will not be prepared to lose a
lakh of rupees in order to save a
thousand rupees. The risk is too great
and. therefore, it will not be done.

Then it can certainly be argued that
this leaves large powers with the in-

[ RAJYA SABHA |

{

!

f
|

Bill, 1968 1536
come-tax officers. May I say, Madam,
that no income-tax officer has the
authority to levy a penalty of more
than R-. 1,000? It then goes to the
Assistant Commissioner of Income-tax
and then also it is liable to appeal to
tr.bunals and even courts. Therefore, it
is not as if these powers are absolute
Powers have to be given to officers
Who else is going to exercise them”
But, as I said, the income-iax officer
by himself will not be able to levy
large penalties as 1s imagined here
We have galso provided that in the
matter of wealth tax, the assessee can
take the help of valuers who will be
certified or approved by Government,
and if they have taken the help of the
valuers and the valuers have certified
a value, he will not then be liable to
any penalty for concealment, even if
the officer differs from it. There is
alsc no penalty in cases where the
assessee can prove that he had not
deliberately evaded or  deliberately
concealed it. These are the safe-
guards which are good enough for all
these people, T have no doubt. Gov-
ernment is also going to provide a

Department of Valuation and when
it is <et up, in the case of
those assessees who get  their

assets valued by these people, their
valuation will be accepted. There
will be no question then of any
challenge to the valuation given
in  assessments. Theretore these

safeguards ought to satisfy my hon
friends as regards the least chance
of these powers being misused. If
there ig misuse anywhere and if Gov-
ernment are informed about it
and are convinced aboui it, Govern-
ment will not fail to punish the
officers who are responsible for any
such hgrassments.

I was asked why the spouse allow-
ance has been removed. Now what
justification is there for giving an
allowance to a spouse when hoth the
spouses are earning? Who requirer
help? Only one wag getting before.
Now neither will be getting. That is
the impartiality that I have indulged
in. They are actually not in need of
it. When both are earning, where is



1537 Finance -
the question of giving any allowance
to them? Who requires to be main-
tained by whom? Therefore this
demand I am afraid is mot justifiable,
the demand of restoring thiz allow-
ance. N

SHRI AKBAR ALI KHAN: It wiil
discourage both to earn.

SHRI MORARJI R.
think they will earn more {o pay
more. I believe this was tha criticism
relating to direct taxes,

DESAI: i

About indirect taxes, 'he pustal
rates had come in for criticism but

. that wag before. Today there was
mention only by one or two hon.
Members. I am happy that they are

getting reconciled to the increased
rates. It is the unpleasant duty of
the Finance Minister to do right
things even when he is criticised. The
postal machinery is not meant for
earning profits but it is certainly also
not meant t¢ run at losses. There-
fore it has to make up its own ex-
penditure. If it was suffering from
a continuous anmual loss of Rs, 25
crores, I had to consider how hest to
make it up and it is therefore that
the rates have been raised. Even
after raising the rates, the post-cards
are not going to give any profit. If
at all, there will be a little Joss.

SHRI LOKANATH MISRA (Orissa):
But better management could have
given you a saving.

SHRI MORARJI R. DESAI: That
will be considered and if my hon.
friends help me by seeing that the
postmen and other people work bet-
ter and not go on strikes and if we
can bring in this efficiency, if I can
help it, I will certainly reduce them.
I am not interested in getting con-
tinuing profits out of them. But I
am quite sure that when it comes to
the other position, they will want
me to pay them more and 10t {o ask
them to take less. This is how things

’
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are actually done.
difficulty comes in.

The question of small newspapers
was referred to and the recommenda-
tion of a Committee appointed some
time back was also quoted. Well, it
was easy for the Committee to say
that because it is not they who have
to give the money, it is the Govern-
ment which has to give the money.
Yet I would like my hon. friends to
consider one thing. We all believe in
the independence of the Press and yet
how is it justifiable to argue that the
Government should  subsidise the
Press? Carrying their papers at a
loss by the Government is subsidils-
ing the Press.

SHRI BANKA BEHARY DAS:
is only for the weaker sections
the society.

SHRI MORARJI R. DESAI: If the
Press is to be called a weaker section,
then it will not be an  independent
Press. No weak person can ever call
himself independent.

SHRI BANKA BEHARY DAS: Then
onlys monopolies will thrive.

SHRI MORARJI R. DESAI: It is
not the monopolies who are strong
The monopolies are the weakest peo-
ple because they are afraid at every
step. I therefore do not think the
monopolies should be there at all. I
am not in favour of monopolies at all
because not only they are weak but
they make others also weak on acco-
unt of their weakness. Therefore
they should not be there. It is the
smaller man who is strong and who is
more independent. That is how the
world goes on.

SHRI A. P. CHATTERJEE (West
Bengal): Thig is rather too much, the
smaller man becoming strong and in-
dependent.

1t
of

SHRI MORARJI R. DESAI: Well,
my hon. friend is small. He has no
money and there is no person who is
stronger than him. As an example
here is another man who, according
to Mr. Chatterjee, is a stronger man
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whom he might call a monopolist,
though he is not. But he is not able
to speak as strongly as my  friend
over there speaks. I do not require
any demonstration. He is able to
abuse everybody' but when somebody
else points out to him, then he gets
angry. Is this the way to look at
things? When T say monopolies are
weak, T do not mean they are weak in
money, I on'v say they are weak in
spirit.

SHRI ARJUN ARORA (Uttar Pra-
desh): Give them some spirit.

SHRI MORARJI R. DESAI:
is all that I say-
thing else.

SHRI SUNDAR SINGH BHAN-
DARIT (Rajasthan): Do you intend to
help the newspapers spiritually? This
is a question of postal rates, not spiri-
tual sermons.

SHRI MORARJI R. DESAIL: It s
not a sermon I am giving, If this is a
sermon, then how many sermons have
I received? Can I not even reply to
the sermons received? If I do that,
why should you bother about it? You
bother about it because you cannot

That
1 did not mean any-

reply to me, because you have no
arguments to make, It is not
want of sympathy at all. I have all
the sympathy for these people, not

sympathy, sympathy is a bad word,
because sympathy means a kind of
patronisation. I am not in favour of
patronisation. I consider them more
important than myself and it is the
duty of the Government to help them
mn any wa, which jg legitimate and
which also gives them strength and
not weakens them.

SHRI SUNDAR SINGH
DARI:

BHAN-
Is it not one of the ways?

SHRI M(.RARJI R. DESAI: This is
not one of the ways.
am saying if it had been one of the
ways, I would certainly have consi-
dered it. It is therefore that I am
not doing it. One may differ; T do
not object to that. But if there is any
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[ difference of opinion, why do not my

That is why I .

{ hon. friends think that I am as cap-

able of thinking as they are, capable
of honest thinking? This is all that T

plead with them. I am not asking
them for anythnig more.
SHRI A. P. CHATTERJEE: The

Finance Minister protests too much.

SHRI MORARJI R. DESAI: I am
not protesting. My hon. friend is go-
ing on protesting all the while, Why
have I to protest? He can say what
he likes. It does not matter to me at
all. Why should it matter to me? 1
will certainly take what he says with
proper consideration. If I profit by it,
I will be grateful to him but if he says -
something which is useless, well, I
will put it in the waste paper basket
Therefore, Madam, let my hon. friend
not think that I do not consider him
important. I consider him important.
But he does not consider anybody im-
important, But importance only has a
relevance and has a sense of propor-
tion which I hope the hon. Member

has. Thank you.
THE DEPUTY CHAIRMAN:; The
question is:
“That the Bill to give effect to

the financial proposals of the Cen-
tral Government for the financial
year 1868-69, as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the clause by clause’
consideration of the Bill

Clauses
Bill.

2 to 4 were added to the

Clause 5—Insertion of new sections
35B and 35C—Export markets de-
velopment allowance.
SHRI M. K. MOHTA: I beg
move:

to

1. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
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following amendment be made in ; Why I have said that it may be avai-

the Finance Bill, 1968, as passed by
the Lok Sabha, namely:

“That at page 5, line 11, after
the words ‘any company’ the
words ‘individual, firm or Hindu
undivided family’ be inserted.”

2. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:

“That at page 5, lines 11 to 15,
the words ‘is engaged in the
manufacture or processing of any
article or thing which is made
from, or uses in such manufac-
ture or processing as raw mate-
rial, any product of agriculture,
animal husbandary, or dairy or
poultry: farming, and’ be deleted.”

The questions were proposed.

SHRI M. K. MOHTA.
relates to agricultural development
allowance which has been given f{o
corporations and companies. My two
amendments relate to two  aspects.
One is that the allowance should also
be given to individuals, firms and
Hindu undivided families because
there seemg to be no justification to
allow only to the companies and deny
it to the others,

Clause 5

Ag regards the second aspect, may
I point out that the expenditure has
been considered  desirable and the
companies that will be making them
will be doing so from two considera-
tions. One would be a selfish consi-
deration because they will be indirec-
tly interested in the development of
agriculture. The other important
consideration would be philanthro-
phic. From this angle it seems that
the allowance should be available
to all sorts of companies who may not
come under the qualifications laid
down under the provision. That is

|

lable to all sorts of companies.

SHRI MORARJI R. DESAI: The

Member does not seemg to have
understood the purpose of this
clause. The purpose is to make

allowance for taxation to those com-
panies which are engaged in agro-
based industries and which provide
imputs or extension services to the
farmers for their use free of charge. It
is not for selling them. It is only
when they utilise these for some
schemes to have an advancement in
agricultural production in some areas
where they give these free of charge,
then only, this will be given, not
otherwise. 1 do not want the other
people, the individuals, to get this
concession when they use it for their
own farms. That would be more gelf-
ish. Of course it will ultimately
benefit them because more and more
things will be used and therefore
more and more production will be
made.

SHRI M. K, MOHTA: Madam, I
beg leave of the House to withdraw
my amendments,

* Amendment Nos, 1 and 2 were, by
leave, withdrawn.

THE DEPUTY CHAIRMAN: The
question is:

“That clause 5 stand part of the

Bill.”
The motion was adopted.

Clause 5 was added to the Bill.
Clause 6 was added to the Bill.
Clause T—Insertion of new section 40

A —Expenses 0oy payments not de-
ductible in certain circumstances.

SHRI M. K. MOHTA: 1 beg
move.

3. “That the Rajya Sabha recom-
mends to the Lok Sabha that the

to

* For text of the amendments vide
col. 1541 supra. .
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following amendment be made in the
Finance Bill, 1968, as passed by the
Lok Sabha, namely:

“That at page 7, line 43, for the
words ‘not allowed as a deduction’
the words ‘be liable to be disallow-
ed as a deduction of the said
cash payment’ be substituted.”

4, “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 19688, as passed by
the Lok Sabha, namely"

‘That at page 7, after line 43,
the following proviso be inserted,
namely:

‘Provided that the previous
approval of the Inspecting As-
gistant Commissioner shall be

) essential for making such disal-
. lowances.’”

5. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment he made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:

“That ai page 8, line 1, after
the word ‘Provided’ the word
‘further’ be inserted.”

The -questions were proposed,

SHRI M. K. MOHTA: This clause
relates to disatlowances ior payments
otherwise than by crossed cheques.
Here we have a very unusual situa-
tion on our hands. The assessee may
be able to name the recipient. He
may be able to produce the recipient
before the LT.O. The money recei-
ved by him may be recorded in his
books and the recipient may be a tax-
payer and even then the I.T.O.
shall have to disallow it if the pay-
ment is made in cash. This does not
seem to be fair, So I feel that a

discretion should be there in the
hands of the taxing officer. In deserv-
ing cases the disallowance may  not

be made. I have also pleaded in my

[ RAJYA SABHA j
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amendment that the previous appro-
val of the inspecting Assistant Com-
missioner shall be essential for this.,

SHRI LOKANATH MISRA: If it
were only confined to  businessmen
and companies I would have had gbso-
lutely no objection to these payments
by cheques. About a fortnight back
1t so happened that when I submitted
the Bill to the Rajya Sabha and the
money due to me was more than
Rs. 1000 it was given in the shape of
an account payee cheque. I did not
have any account in a bank, I had
never an accouni{ and so I was oblig-
ed to go to a bank and open an ac-
count. How was it that the Finance
Minister thought that there could be
any clandestine transaction between
the Secretariat of the Rajya Sabha
and a Member in taking his legitimate
dues in the shape of either DA or
Salary? Why should that be opera-
tive here in the Rajya Sabha and
Lok Sabha? I do not know the reason.
It may be that film producers may
pay in lakhs and that would always
be in currency notes, whatever may
be in the statute books, because the
payment that will be entered in the,
contract would be definitely in che-
ques and the black money would be
1n black money. So the ultimate re-
sult would be that payments of lakhs
of rupees would be in black money
and only amounts of Rs. 5000 or
Rs. 10,000 would be shown in con-
tracts while Memberg of Rajya Sabha
or Lok Sabha would be harassed tun-
necessarily.

SHRI MORARJI R. DESAI: 1 do
not understand why my {friend, in
his enthusiasm, is making a point and
bringing this here? 1 do not think
the Secretariat of the Rajya Sabha or
Lok Sabha is concerned with this in
making that payment.

SHR1I LOKANATH MISRA: They
were asked by your Ministry, I  am
told.

SHRI MORARJI R. DESAI In tell-
ing that payments for Rs, 1000 and
above must be in cheque, that cannot
be at any rate under this. Thig is
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for Rs. 2500 and above., This is a
point which will be disallowed only
for income-tax deduction if it is not
paid for Rs. 2500 by cheque. That is
all.

SHRI LOKANATH MISRA: Why
should there be ,uch a provision for
the Rajya Sabha Secretariat that any-
body who is paid more than Rs,
1,600 . . ..

SHRI MORARJI R. DESAI: I have
no authority) over the Rajya Sabha.

SHRI LOKANATH MISRA: 1t is
a wrong statement.

THE DEPUTY CHAIRMAN: I am
told that anyone receiving Rs., 1000
and more must be paid by cheque,

SHRI LOKANATH MISRA: Whg
has directed that?

THE DEPUTY CHAIRMAN: The
Finance Ministry.
SHRI MORARJI R. DESAI: There

1s no such provision. This must have
been made by the Rajya Sabha or the

Lok Sabha. Why is it made? I do not
know about it.

SHRI LOKANATH MISRA: See
how the Government functions.

.SHRT MORARJI R DESAI: It g
not under this.

THE DEPUTY CHAIRMAN: It ig

a circular that was sent round from
the Finance Ministry.

SHRI MORARJI R. DESAI:
tryt to see the circular.

THE DEPUTY CHAIRMAN: I am
told the salaries should be paid in
cheque . . .

SHRI MORARJI R. DESAI: It may
be because the Members may not be
giving receipts quickly. That is a
different ‘thing altogether. It has no
relation to this. I only say that it
has not any relation to this Bill. If
‘this is how my friend understand, 1
-am vyery sorry. In order to make a

I will
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hit one should make a better remark
and not this kind of remark. It has
no relation to this, If the hon, Mem-
ber does not believe in banks, who is
j0ing to believe?

THE DEPUTY CHAIRMAN: Are

you withdrawing your amendments,
Mr. Mohta?

SHRI M. K. MOHTA: He has not
replied to my points. o

SHRI MORARJI R. DESAI: I have
[ said that any company that wants
to make these payments in cheques
will have to make these arrangements
with them. If some agreements are
made that payments will be made in
chegues, why should it be difficult for
them? Where they have to do any-
thing in the rural areas and where
payments have to be made, we ame
going to resolve these difficulties by
means of rules which will be publish

ed and which can be criticised r
amended by the two Houses.
THE DEPUTY C(HAIRMAN. The

question is:

3. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:

‘That at page 7, line 43, for the
words ‘not be allowed as a deduc-
tion’ the words ‘be liable to be
disallowed as a deduction of the
said cash payment’ be substitut-
ed-’ "

The motion wqs negﬁtived.

THE DEPUTY CHAIRMAN: The

question is:

4, “That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made In
the Finance Bill, 1968, as passed hy
the Lok Sabha, namely:

“That at page 7, after llne 43
the following proviso be inserted.
nameiy:

.
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‘Provided that the previous
approval of the Inspecting As-
sistant Commissioner shall be
essential for making such dis-
allowance.” ”

The motion was negatived

THE DEPUTY CHAIRMAN: The
question is:

5. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:

‘That at page 8, line 1, after the
word ‘Provided’ the word ‘fur-
ther’ be inserted.”

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is:

The

“That clause 7 stands part of the
BilL.”

The motion was adopted.
Clause 7 was added to the Bill.

Clauses 8 to 10 were added to the
Bill.

Clause ll—Insertion of mey Section
141A

SHRI J. P. YADAV: Madam, 1
move the following amendment:

16. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

“That at page 9, line 9, after the
words ‘proceed to make’ the words
‘within one month of submission
of the return’ be inserted.’”

Iggwrafa agEar A oF (4"
¢ qgiwx ff 83 SrdmET  gad I
foqa fraren ag feedd & fem ar
¥fsr Jugmgs =R F ad
® FT ONIN ¥ A owwam g oo
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T ogEa oy miwwagd et
Tega fadars 8. 39 g Y ey wf
A=Y Y HIT 1A & 1 T I 4T
T ARy Y ag ferdt i g G,
SToAw A gy A gy,
T TEY faeft S < @ F arfa #
g zEfay aga @ wfearat
gd | Sudaras W A Ry W e
T R ok ag daw W RE
HAA T frard ) s =g, wWifes
®CH  FEA A YA TIATEY, A A
ot agi v fe W v wgarg
f et oz fear gon & f “Fraifc @t
frafia featvn @ & frors i avwr-
9T g1 Y faareft, v wiR st
FagR 97 fraifa # sfRg -
fr s afew frakor d@fas Afa @
FIT BT AFAT g a3 ZAF “qAmT
BT’ el F A “fEnt g
FA X CF AW R W A
I |

¥ IR yWE SIS g ug el
g Fr fao vt wEica g@ araor @
it # wEFER §49, e F
T § ToET AYTHE g gF W IqN
A T Y, SE fr wR ow
T & igT  AqEEe g odmar &
7oQT WaT | F awAar § ged fady
RIAECICR AR (S CE AR 1
2% TET sFeT gy o, forad wdaiiz
TeRT IS |

The questions were proposed.

st M ot wTo I@E : qF
ATGAT TedY F F7 &ATfgw & "W
iy faw s o & g ifas
fFeft ©F SR F1 TF AGH N 6T
T SERTFEATTEE AL G | 9
qYAATT Aol G EIT | 4 I F §2T
T gy are & feam & Gfamma qafar &
et W T WX gad faang
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A UTH AT G T HAEHE  Siear
Q, ax feds &, s aw {43 o
A e g At st ats Yo, g9
Fe@ A sraeqr & & & | safw o
wevg 7@ &1 wafar & @ faQy
FTETE

THE DEPUTY CHAIRMAN:
question is:

The

16. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

“That at page 9, line 9, after
the words ‘proceed to make’, the
words ‘within one month of sub-
mission of the return’ be insert.
ed.’ ”»

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

“That clause 11 stand part of the
Bill.””

The motion was adopted.
Clause 11 was added to the Bill.

Clauses 12 to 18 were added to the
Bill.

Clause 19—Amendment of section 271

SHRI M. K. MOHTA: Madam, 1
mwove the following amendments: —

6. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, ag passed ky
the Lok Sabha, namely: —

“That at page 12, line 39, the
words ‘which shall not be legg
than, but’ be deleted.””

[ 7 MAY 1968 1
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7. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 18, line 2, after
the word ‘furnished’ the words
‘deliberately and with mala fide
intentions’ be inserted.”

SHR] J. P. YADAV: Madam, I move
the following amendments: —

17. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
t¢he Finance B, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 12, line 40, for
the word ‘income’ the word
‘income-tax’ be substituted.””

18. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 13, line 1, for the
words ‘of which the particulars
have been’ the words ‘of the
income the particulars of which
have been deliberately’ be substi-
tuted.’”

The questions were proposged.

SHRI M. K. MOHTA: Madam,
clause 19 relates to penalty for con-
cealed income. My submission is that
there is no case for providing for a
minimum penalty of 100 per cent of
the income that is deemed to be con-
cea’led. There may be cases where
the Income-tax Department may justi-
fiably feel, considering the facts and
circumstances of a case, that a much
lower penalty would serve the ends
of justice, But here, only a mathe-~
matical formula is sought to be
applied to find out whether conceal-
ment has taken place or not. Now,
there may be several cases of differ-
ences of opinion between an assessee
and the Income-tax authorities and in
such cases, if the assessee is unfor-
tunate enough to have hig assessment
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|Shri M. K. Mohtal

made at a figure which 1s so much
per cent higher than the return sub-
mitted by him, then he will be sub-
jected to a great penalty which wou'd
be unjust and unfair. That is why I
have proposed in my amendment that
discretion should be left in the hands
of the Income-tax Department about
fixing a penalty. Of course the
maximum limit of 200 per cent of
income remains there. My only sub-
mission ig that the minimum penalty
may be dropped. My second submis-
sion is that unless the concealment is
proved to be deliberate and with mala
fide intentions, the penalty may not
be there,

A AT g™ ART AT GATIA
zagFe? frosay NeImaTg o
FLRT IR TG FH qf@dasa #1
Mg § g -6 Saa fafafesar
qA-3aF7 e TSR AY wEA &7
arad 7z & fw Tt g fagior gare
wWAS afmafeary aggfaar &
freY oY w177 § Ta avg A wbew F
@z e g ffeFe A& @
qU 39 797 d &7 faq 70 1 oqw
qrotad fFar 9 F arm N g7 Am-Fe§
M amfa-F d e Afa fafga AN 2 ox
Y AT (43997 FL& FT IV HTIFRT A
fFara sTu g 1800 9w wlyw &
A 7erfa w08 10,000 Sfawa ¥ 5
wfa® q5ar 2 | U IETEA T A, A2f 9%
f o 77 50,000 #1 figwra AT 3!
50,000 FT AWLT R AT IR IGT
fors s MITCFATFA 50,000
# AR afgs yufurura@ s~ fam
AT | 50ALET  arsas! fequf
aeqfe 07 & foar o w1 S
50 2% % {2 Far o S ?

Y AT w0 | ¢ [qlqI7T
a7 ag A & 6 50,000 F wwE A
a3 G FT | TFF ZAR A 57 T
AN

| RAJYA SABHA }

{
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sft SR wETE qrEg ¢ AL, AT AT
Fvgwm 3AE far Fmarde a@ A
o FAraifas g afee A geafa g
IE T HTYT FH F FH 100 TAT 7™
v sfu® q afas a0 qar @
g .

ZgT A & [F e oA qE @
ag &1 18 afezfermm wg gar arfgd
fr mare w18 fAete &Y o sqad &%
AT 97 FT a4 Taq fgara 1@ fFar g,
7 9 g & e § afer asw
feara gaee ¥ g SegT F@T & A1
AT FAF AT AT AR | W
W A F7, IqA QAT {Fan A gman
a7 39 0 & ey wifgy 1+ # g W&
Fgal f& a1 &7 997 F7@ § ITH
frdy A ¥ Brer a7, AfFT I F7
FHAT FIA AT GNT AN £ A UX AR
2 s ama-x7 & sfagfal o1 w2
gaa7 ¥ 99z A § | 39 fF & 33w
AT Argar g | NS A AQ F I
Atfedsr 1 arfeq w7 arr Y wfasrd
g g, 912 ¥ IFT A€ A%, IT 97 F6
s @9 I I 3 1 FET 9T S0
Al T, IAEAF WISAT, AXTAT @'
g agf 9T ¥Eq & a9 7 feqar e
I HTAT; WL 10 @ AT 20 ATE
To FFITFE JTAT § AT a8 UF MY AT
st 37wl o ww FT A E
g RYAT AT QT g AT FET FTCw 2
fif AT SAET FFETEST § 1 ATOA
@ A@ g g fFenm 3w
FIT &1 ACA T @ & ATFA 19 a7
feafq 3aq & @1 a8 #mF Iq@T @
@ g afew 3@ T AT ;T MET &,
fay carwfas w0 & wfa &
TEHINE § | AT @ F W w7 A9
FE I AT AFT I RE

THE DEPUTY CHAIRMAN: Pleise

be brief.
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oft Smaed, 9q7E qTad & A%H
fa=me wgaT =Em, g fomd sfae vy
§ FW AT ) g9 A7 99T FI9 aral §
wgfaaa & qa1 a9 F7 9%, o &
aqe FT qF, AT 9¥e AT Afed
WX TAT ALY FT g% a1 5| #7137 Ay
T FT AT AR 2 6 A%l wqAr Ay
FHTAT § T TG & A A I T &y
qrEa | gfaT CqE gF &% & qg Sy

b

"k

&H
'mém%m%ﬁﬂt#wi’fwﬁ
mwﬁgfw@uﬁw‘rﬁw’}

wgtma &t .

T ot Aol we u A Ay
AT ﬁ%ﬁﬁwmfﬁga

5 P.ML

" THE DEPUTY CHAIRMAN:
question is:

2 6, “That the Rajya Sabha recom.

" mends to the Lok Sabha that the
following amendment be made ip

: the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

The

12, line 39, the

‘That at page
be lesg

words ‘which shall not
than, but’ be deleted.””

. The motion was negatived.

.THE DEPUTY CHAIRMAN: The

guestion is-

7. “That the Rajya Sabha recom-

mends to the Lok Sabha that the

* following amendment be made in

the Finance Bill, 1968, as passed by
the I.ok Sabha, namely:—

‘That at page 13, line 2, after
the word ‘furnished’ the words
‘deliberately and with mala fide
intentions’ be inserted.”

_The motion was negatived,

¢

THE DEPUTY CHAIRMAN:
question is:

The

17. “That the Rajya Sabha recom- _

mends to the Lok Sabha that the

!
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following amendment be made in
the Finance Bill, 1968, ag passed by
the Lok Sabha. namely:—

Bill, 1968

‘That at page 12, line 40, for
the word ‘income’ the word
‘income-tax’ be substituted.””

The motion was negatived,
THE DEPUTY CHAIRMAN: The

question is:

18. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 19688, as passed by
the Lok Sabha, namely:—

‘That at page 13, line 1, for the
words ‘of which the particulars
have been’ the words ‘of the
income the particulars of which
have been deliberately’ be substi-
tuted.””

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

“That clause 19 stand part of the
BilL.”

The motion was adopted.

Clause 19 was added to the Bill.
Clause 20 was added to the Bill]. )

Clause 21—Insertion of new sectiot’t
276B

THE DEPUTY CHAIRMAN: There
are amendments proposed to this
clause, amendment No. 8 by Shri
Mohta and amendments Nos, 19 and
20 by Shri Yadav. .

SHRI M. K, MOHTA: Madam, I beg
to move:

8. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in

El
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[Shri M. K.Mohta]

the Finance Bill, 1968, us passed by |

the Lok Sabha, namely:--~

“That at page 13, after line 16,
the fo'lowing proviso be inserted,
namely: —

‘Provided that no person shall
be prosecuted under this sec-
tion without the prior sanction
of the Commissioner of Income-
tax.'"”

SHRI J. P. YADAYV: I beg to move:

19. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 183, line 8, for the
word ‘person’ the word ‘company’
be substituted.’”

20. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 13, line 11, for the

word ‘he’ the words ‘the manag-
ing director’ be substituted.’”

The questions were proposed.

SHR] MORARJI R. DESAI: What
the hon. Member wants in his amend-
ment No. 8 is already provided in the
Bill. A prosecution will
launched with the sanction of
Commissioner of Income-tax.

the

THE DEPUTY CHAIRMAN: The
Finance Minister says that what you
seek in your amendment is already
there in the Bi'l. Do you still want
to speak? He has already replied
without your explaining. Still you
want to say something?

SHRI M. K. MOHTA: I would only
like to submit that the provision in
clause 21 is so very stringent that it
proposes a punishment of rigorous

only be .

[ RAJYA SABHA ]
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imprisonment. My submission is
that without the sanction of a high
authority like the Commissioner of
Income-tax, it should not be done,

THE DEPUTY CHAIRMAN:
there already, he says.

1t . is

Now, Shri Yadav.

Y e gats atEg : A9 R
ag & fF AT 13, 9TeA g9 S W
“eafe’ fagr war g, I9F wAW 9T AR
“graAY’ ST T1fed | T AW A AT 13,
ATEA 11 G TR 'qg W Sg 9T WK
“sraeyr fada” B wifEd | § Awaa
g i forer welt oft &7 sam g@ AR AW
A 36 T FY U § @ FA aG
qx @E AT §, g eateq anean<or feafa &
T EWT | WK H1F-H7 A Fwata-
T T AL HT AT &, AT W TS fega-
faez Fvodte o €1 zafed ¥ faw
deh St ¥ wade g fr afa”
F1 Ig T “FEEY WK FT @A
AT “ag”’ e £ shTg ¢ e ks
w65 TGT I, a1 wge syrer  giaar
AAF ERI 41T T AWT q¢ FATRT A&7
FEATE 7 9T glaar gE

ot TN WTTo AT ¢ gEw A
FEOAT T AT &, WA FFIAT b AR
qTE qg HwET |
SHRI M. K. MOHTA: Madam, I beg

leave of the House to withdraw my
amendment.

*Amendment No. 8 was, by lcuve,
withdrawn.

THE DEPUTY CHAIRMAN:
question is:

The

19. “That the Rajya Sabha iecom-
mends tc the Lok Sabha that the
following amendment be made ip

*For text of the amendment, vide
cols, 1554-55 supra.
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the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 13, line 8, for the
word ‘person’ the word ‘company’
be substituted.’”

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is;

The

20. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 13, line 11, for the
word ‘he’ the words ‘the manag-
ing director’ be substituted.’”

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is:

The

“That clause 21 stand part of the
Bill.”

The motion was adopted.
Clause 21 was added to the Bill.

Clauses 22 to 31 were added to the
Bill.

Clause 32—Amendment of Act 27 of
1957

SHRI1 M. K. MOHTA: I beg to move:

9. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 16, lines 37-38, the
words “‘which shall not be less
than, but’ be deleted.”

(This amendment also stood in the
name of Shri J. P. Yadav)

10. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in

[ 7 MAY 1968 !
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the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 16, after line 41,
the following proviso be inserted,
namely: —

‘Provideq that the gaid con-
cealment or inaccurate furnish-
ing of particulars has been
proved in a High Court to be
deliberate and with male Ade
intentions.” ”

SHRI J. P. YADAV: I beg to move:

22. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

“That at page 16, line 40, after
the words ‘have been’ the word
‘deliberately’ be inserted.”

The questions were proposed,

SHRI M. K. MGCHTA: My sub-
mission in this respect is this. It has
been poinied out by the Finanee
Minister that there will be approved
valuers and there will also be @
Department of evaluation in the
Wealth Tax Department and no
penalty will be levied on any assessee
if the property is valued by these
valuers and that valuation is returned.
In such a case it appears that these
valuers will become the ‘“Bhagya
Vidhatas” of the assessees  because
there is no provision for any appeal
against the valuation by these valuers.
What would happen is that the asses-
gsee may be valuing his property at a
lakh and the valuer may say, “No, it
is two lakhs.” The assessee dare not
return any thing less than Rs. 2 lakhs
as value of the property for fear
of penalty, though in his heast
of hearts he would always be feel-
ing that it is most unjust because
his property is really worth only a
lakh. So my submission is that a
minimum penalty need not be provid-
ed and the concealment or inaccurate
furnishing must be proved to be deli-
berate and with mala fide intentign.
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oY ngedl sare avaw : & JAT A
A ET F qghg | I A ¥ A7
Fg0T 73 & f 7 A q@ =W w9 RN
e A% i ¥ fafufear am a@ &7
foat w% 21

7 faq Adt St & w0y FEAT
. =rgat ¢ fF sy At § e §9 faaw
frra w1 &1 wravEsAT gEdr §
AR g T5Y GIT FT AAT &7 TAT-
aea G safad afrgg ag A, g=arg
¥ Tmrad gg fau fagaw & A
&t AT g qried € A F 0K 48
N AT T 9F0 AR Y AN F A
WAz 39 o< fadem wer wAarar
¥ fag Sxc @ | wfeT 9 95 o
safa grar § fx arf 97 @ sfaa
faare fear o1 a% w7 o sfaa fa=r
F A X A FI5 QAT saFEdT F
o @ & foe soqear # &Y i a0 a9y
I & A1 3 9% faee w5 e
-HTIEF &

o frac ar gz & f& 99 w8
arafa &1 faawo &ar § &Y 9@ awfq
¥ faaTo 23 avv #1 wraar & ar 74 |
-ot gwafa #Y 09 A qrAT g, ST
a5 wfawTd §, 9g wa-w afasr
39 arly arafq &1 geaTwd FT awar
€ a1 7 FT FFar & 1 @A e
for oo frear &Y oF afefed= &
wmifafedas o s aqfasrd
WA ST E ) AfFT A 9799
A& 2 fFag afa N o § saw
warsd ferfea smaw o A &3
fear o @At &  wawa ) g
fog @ fag & », wrv 7wafa a0
HAATHT TG F AFY |

gE ara ag g v e et B
3@ Fafw & vk fadwa wl sy
it §, afer =g fad=ar et fa oo
< &3 §, 39 TF T HY fad=an L v,

[ RAJYA SABHA ]
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A1 g7 A<E & q A TH F TAAT QY
FeqT & | e g v o famme #43 €
THFT AT & | AT AHT TG W
g gnn fF ag gomed § F-A=
Feqr & ar Ad) 9y iy gawy gz ¥ ag
fad=m i &, e A § 1T AR Y
W S @ H T FT G AT A
g § T FIQr g, 39 Al B
g U & AT ¥ gw R E | IR
g wF & s¥ 2 @ E @ Ifaw
AUl

arq & a1 ug fa=a W fw gaw
uF gefa fourd & or wmg N Ik
safT ot & S AE [T § ) oA
TF AT & FICFH & &9 997 237 &
TF 1@ F, AN Gt TF At &Y
gidr 1 dfrg 390 gwr wm
HAAa@F W wFA@ar wm
Saar aeafa ¥ & Afed dfET gar
arg & fau ameey aay geofa €@y
T | T qg § wearrfaw 3T A
AT @ a@ ¥ wramifas &
arfea 57 991 7 #3 | gl § faw
g St & qqQy Few fF s
ey #tx ot fgara ey 5 a=m=
idexmraFr g agdw &1 g
g€ FY afwar frqdt w T4z § o) faadY
wigs sfawa a8 9t § 1 75 40 g
sfaaa T wfys i § 1 gafax &
Ty fAdew wAT 9gar § fF oo aw
q¥ fa=me &% | & Ay 39 919 ¥ agam
FCAT § IV FT § 99 qT AT § S99
agw fwar s anfgy « &feT wraar
TEqT oEr gy Sy forer ey & frveew
arge Y ghrar ¥ st garg & 9w
§ uF ar o faw ggt ov Sufeam §
sufaq oy feeelt ax g fadawr =0
[T 9 W AT | ITF IARAA
¥ Ig wgr 97 fF Ja1 watag FA
frasr 3@ w2 @ o aR wrEAt e
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I3 gFaT ¥ i A fawreaw @m v F
T AR g S9F 97 a1 a8 UF 9957
FT &N A907 | AT aF gFE  FT
HTC FAMT ST 9% wig73q & 375 fag
A1 98 TF AAAT FT FROT A G
¥\ 39T IT 9% 0 5T (TR
g AT & | AT ¥ e qre Wy
wmg F&M fF 9 97 7 fayas v
o fa3a7 T w9 F 4 w7 7w
sava § 98 a8 fF gaqa ¥ faw ave
#Y AT A1 qaAT JOAT 2 TAT qA7-
qF AT (3% 777 N 2% F]_I A
HaTfIZO 20 AT AET F AT F AN
FT W@ & A aTAT Az g | faa
9 & 47 AR 707 AW FIAT A&
& AT AT & i Taq9 § 473997 8%,
AT AT 7 {5 agy @gt ag A TiwA
Sufeqd F% A7 qrgx § WG Ag A9
TAATEE g1, 91R a7 g 91 wdaedy
& seiia WY g7 aeg &1 9 fagaa frar
gz asrgamag F I TA R FT S
wmE H, gfAar w97 feay o 7 oad
QAT T ATAT Z IAFT AV FAATE TT
AEA W A F g0 AT AR, & o
agy faaer gms Fam o

ot A Ao FWE ¢ fyaq
g "B fwar gar z A g 73
T H gAY AT AT K0S FAAT AT TET
Tg VA F&T 7 0% GATe3r /T 7, i
FEY TACE] AAXIA F7 77 A% 7 |

st AT A qATT I ¢ AT G
fag=a FTamqa AT F2d B, F@ATZ
fF are-arx faqsw w71 Trams fog
TT WA 2 | § FATOH qEAT T
qag ...

THE DEPUTY CHAIRMAN. That
will do.

ot A warg gIEA ¢ 420, T4,
U SATT H7T eI A(F79% 2, TITT |
321 R.S.—8,

[ 7 MAY 1968 |
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} UF AWE ATIH AT FRT H7 q1X
TT AME FRM FhE wrIF qra_r q
& fF 277 ®7IT ®TA7 gAY aFT
H1T a8 74T (AT o1 F194 97 g ZHar
Ffex | 39 WiaAr & A & afmfag
Z, AT g7 wraar F g § afeafay
A1 Z PF 997 %77 F 67 7 g oAr
FI9 I&T T A7 A FITF °7 qATaZ
AR I IR - .

# gafay fov grosr =qvor fgamar
F137 § f w=aor fadaor FraT ¥ 797
T ot AT F a7 AT qrry wiwg e
1 T AFT A F7 & |1 owwE har
qr &7 s wroa 78y wwar a1, 7h
g {67 AT IAF TG F7T AT 7E F |
zivfT o =nzar z B o 3R ov Aw
are fagsw ¢ fqqg Tzv @ $1q7
FIAT T ATIT Z1 |

sfY WO wee W FA0
faraa F1 1 a1 ATIT FIT, AT F AT
AT B I qA @rIAT I AT | IR
AT 5 ATIA F2AT A18AT § OF R A4 @
gAY 3% arfyq dvar wET | 0T
qAfFAT T F1Z T7AT AL E, TZ AOATTRT
qug 91 Frfzgw

zAq qar= A1 741 7 fF ag a1eE
TET 7 AT AT L@ S, TAA-TAF
T WATTE @l 7 | J9 % qJHEF 93
AT TET AT AF FAYAHE T @A 7§
SO | A EAT T OAT T4, 92 FE
FIVUT AAY Z 1 RS AIF AT OIWT H
af &, 7zt 2, wF ArA gt A4gy g,
YT 2907 | 2, gAY ZUT 97 STA 7 F4AT
s 2, ZHT afg & F1 FW S A
7 Fz AT AMET |

zn frdfy oY fagie &1 &y v 391
g FI WG § a8 90 A9H
FIE AT | AT FHA FATE ITART
asr g1y arfgg | & AT wEAAT 2 R
<oy arer geafa & A7 arfyy, #@fwt



1563 Finance

[ Mwra o TqTE]
Fifeegqma & § 77 a7 T4 a%dr |
zifa faaar asrar g 39T g avafa
& A1 AT, FE OF AZT WA fFAr 3
Fifr Fiezgmadl Tq7 FLAT T547
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T RITISAL Wi 3TE ¢ SfF72
& QT A& g |

THE DEPUTY CHAIRMAN: The
question is:

9. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, -1968, as passed by
the Lok Sabha, namely:—

‘That at page 16, lines 37-38,
the words ‘which shall not be less
than, but’ be deleted.’”

The motion was negatived,

THE DEPUTY CHAIRMAN: The
auestion is:

10. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely: —

“That at page 16, after line 41,
the following proviso be inserted,
namely: —

‘Provided that the said con-
cealment or inaccurate furnish-
ing of particulars has been
proved in a High Court to be
deliberate and with mala fide

. intentions.” ”

The motion was negatived,
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THE DEPUTY CHAIRMAN: The
question is:

22. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at'page 16, line 40, after
the words ‘have been’ the word
‘deliberately’ be inserted.’”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
Question is:

“That clause 32 stand part of the
Bill.”

The motion wus adopted.

Clause 32 was added to the Bill.

Clauses 33 to 37 were added t~ (
Bill, ’

Clause 38—Amendment of Act I of
1944

SHRI M. K. MOHTA: Madam, 1
move:

11. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, nameiy:—

‘That at page 21, lines 5 to 22
be deleted.’”

SHRI M. K. MOHTA: Here I have
a confession to make. This amend-
ment is in the nature of self-defence
because my little boy hag given me an
ultimatum that unless the duty on
confectionery and chocolates is remov.
ed he will not talk to me any more.

The question wag proposed.

SHRI MORARJI R. DESAI: What
was that?

THE DEPUTY CHAIRMAN: He
has a little boy who has threatened
him that unless this tax is removed
he will not talk to him.
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SHRI MORARJI R. DESAI: I am
sure he will begin to talk to him as
soron as this ig passed.

THE DEPUTY CHAIRMAN: That
is a good one. I am sure you are
withdrawing your amendment on this
assurance,

SHRI M. K. MOHTA;
{ o)r the assurance.

Thank you

Amendment No. 11 was, by leave
withdrawn.

THE DEPUTY CHAIRMAN:
question is:

“That clause 38 stand part of the
Bill”

B

The

The motion was adopted.
Clause 38 was added to the Bill.

Clauses 39 to 44 were added to the
Ball.

The First Schedule and the Second
Schedule were added to the Buill,

The Third Schedule

SHRI M. K. MOHTA: Madam, I
move :

13. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 52, line 29, for
the words ‘five hundred’ the
words ‘two thousand and five
hundred’ be substituted.””

14, “That the Rajya Sabha reconi-
mends to the Lok Sabha that th-=
following amendment be made in
the Finance Bill, 1968 as passed by
the Lok Sabha, namely:—

‘That at page 52, line 30, for the
words ‘five hundred’ the words
‘two thousand and five hundred’
be substituted.’”

15, “That the Rajya Sabha recom-
mends to the Lok Sabha that the

*For text of the amendment, ovide

0], 1564 supra.
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following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely: —

“That at page 55, after Line 36,
the brackets, figures and words

‘(29) Cotton cloth and cotton
yarn’ be inserted.”

The questions were proposed.

SHRI M. K. MOHTA: I am not

moving amendment No. 12.

Amendments Nos, 13 and 14 relate
to the dividends to the extent of
Rs. 500 which have been made tax
free. Here may 1 submit that the
incentive given is so minute that it
amounts to no incentive at all? An
assessee who is already earning an
income of Rs, 1000 per month would
get a tax rehef of Rs. 6 by thig pro-
vision. For all that he would care
this might even be dJdeleted because
that would at least give relief in the
workload of the tax oilicers. 1h e-
fore my subrgission is that the lim¢
of tax-free di..dends may be increas-
ed to Rs. 250v.

Amendment No. 15 relates to the
inclusion of cotton cloth and cotton
yarn in the list of priority industries.
The textile industry is passing
through a grave crisis today. Accord-
ing to the Reserve Bank study the
profitability of this industry is one of
the lowest being 1.2 per cent as
against 8.7 per cent for all industries.
Cloth is the second most important
item of mass consumption ard in the
interests of the health of the industry,
in the interests of modernisation and
expansion of the industry, it is neces-
sary that it should be placed on a
footing of priority industry.

These are my submissions.

SHRI MORARJI R. DESAI. He
wants to raise the limit of tax-free
dividends from Rs, 500 to Rs. 2500
which means he wants to favour the
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richer people which I do not want. I
am against it. About cotton cloth
and other things we aie trying to find
out measures whereby we will see
that the difficulties are removed.

THE DEPUTY CHAIRMAN: The
question is:

oy -

13. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made In
the Finance Bill, 1968, as passed by
the Lok Sabha, namely: —

‘That at page 52, line 29, for
the words ‘five hundred’ the words
‘two thousand and five hundred’
be substituted.’”

The motion was negatived,

THE DEPUTY CHAIRMAN: The
guestion is;

14. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 52, line 30, for
the words ‘five hundred’ the words
‘two thousand and five hundred’
be substituted.’”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is: .

15. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1968, as passed by
the Lok Sabha, namely:—

‘That at page 55, after line 36,
the brackets, figures and words
‘(29) Cotton cloth and cotton
yarn’ be inserted’”

The mdtion was megatived.
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THE DEPUTY CHAIRMAN: The
question is:

*That the Third Schedule stands
part of the Bill.

The motion was adopted.

The Third Schedule was added to
the Bill.

The Fourth Schedule was added to
the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI MORARJI R. DESAIL: Madam,
I move:

“That the Bill be returned.”

DR. B. N. ANTANI (Gujarat):
Madam, I have as usual *listened 10
the reply given by the hon. Finance
Minister to the criticisms of certain
clauses of the Finance Bill. I am
sorry I still remain unconvinced as to
the need for the further taxation of
s0 many items, To my mind, unless
and until the Finance Minister pre-
vails over the Government as a whole
to see to the stoppage of wastage in
expenditure, in purchases and in other
administrative expenditure, I think for
him to come before the House with -
people is
simply robbing poor Peter to pay
Paul. There are reports affer reporis
of the Public Accounts Committee, the
Committee on Public Undertakings, of
audit and so many recommendations
giving examples of wastage in ex-
penditure amounting to crores. If the
Government does not listen to that and
goes on taxing poor Peter, I believe it
will not be a good administration in
the interests of a well:re State and
of the poor taxpavers Take, for in-
stance postal charges. The hon. Fin-
ance Minister compared it with give
and take and said: “As I earn less
and spend more an the staff, what can
I do?” T am disappointed with his
reply, that a sympathetic, considerate
Finance Minister, we are proud to have
should have given me this reply.
Now, suppose I am frustrated in love
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and I want to write some letlers io
win back the love of the lady. Why

does he grudge that sort of consola-

tion ?
b el SR

Another difficulty as a 1esull of the
increase 1n postage 1s this, In this
vast country for communication, etc.
postal facilities are so important that
even the Goveinment has to pay a
little share. I believe 1t will not be
unjustified. Therefore, I would hum-
bly agan at the last stage, at the last
moment, 1eques. the Finance Ministe:
to consider the case for a i1eduction 1n
postal charges substantially.

Now, 1n framing the taxation piru-
posals I have been seeing in the
direction of the home industry, There
1s the case of embroidery on cotton
piecegoods. Merchants have to pur-
chase cotton piecegoods, aiter having
paid duty, and have embroidery made
on 1it. That 1s subject to a levy of
25 per cent taxation. This 1s a grow-
ing indigenous ndustry i India. With
great difficulty they have been able
to produce 'and even export and come
in line with Japan and Switzerland.
These are the cases which the hon.
Fmance Minister should consider
sympathetically vis-a-vis reduction 1n
wasteful expenditure. In the exam-
ples that have been cited, there 1s a
purchasing mission in London, If
these paragraphs are read attentively,
he will come 1n line with my thinking
and will consider it sympathetically
Thank you,

~

SHRI U. K. LAKSHMANA GOWDA
(Mysore): Madam Deputy Chairman,
thank you very much for giving me
time for a few minutes at least at
this stage to speak on this Bill. I was
hoping that I would be getting some
time earlier. Now, I will confine my-
self to one point, since most of the
other points have been discussed and
disposed of. I find from the Bill and
the Budget that the plantation indus-
try has not been given any considera-
tion by the hon Finance Minister.
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lalking about coftee and tea | hoped
wal some conslderation i1or a reuuc-
aon ot excise duty would be given,
outr thls has not been iaken into con-
sideraton at all. When the excise duty
on coffee was stepped up, the argu.
ment Wwads that by increasing 1iis price
internal consumption would be less
and more coifee would be avallable
tor exports. Now, we have reached
a~stage when the export of coffee 18
bound by the International Coflee
Agreement and our export quota 13
nmited. Whatever we do, we would
not be 1n a position to export more
than 23,000 tonncs of coffee and then
with regard to what we are selling
to the other communisi countries,
mz, 10,000 to 12,000 tonnes, 1t 1s also
limited by their rupee earmings
this country. This year there 15 a
possibility of the crop going up to
80,000 or 85,000 tonnes 'and the ques-
tion of disposal of coffee in the inter-
nas market would arise. If some con-
sideration 15 given for a reduction 1n
the excise duty there will be possibi-
Nities of a bhigger sale in the ~ountry,
so that we could stabilise¢ the industry
as such So much has been earned by
way of excise duty and cess on coffee,
that 1t definitely deserves a more
favouiable consideration.

So {ar as tea 1s concerned, the ex-
port duty on common teas, which are
produced in the South, 1s quite high
and we are facing difficulty in the
export market, Some reduction in
this would have given us a better posi-
tion in the export ‘market, when we
are facing such severe competition
from Ceylon after the devaluation of

the pound sterling and the Ceylon
rupee. ' :
1 will not take much time. When

so much has been earned from the
plantation States by way of excise
duties, foreign exchange, etc. I would
request that more Central aid should
be made available to the plantations
by wussisting the States in providing
better communication facilities, roads,
telephone and electricity, which will
help in improving agriculture as well.
There is particularly need for improv.
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ing the housing faciities, tor which
Lhe one-man commitee has recom-
mended a subsidy-cum-f.0oan Scheme
ior assisting the plantauons to com-
piete labour housing. The Central
Government should provide sufficient
financial assistance to States to imple-
ment their scheme,

THE DEPUTY CHAIRMAN:
noy think it is relevant.
relevant things.
tinue,

SHRI U. K. LAKSHMANA GOWDA.:
Madam, if more assistance from the
Centre is available, plantauon indus-
try will be able to do better and in-
prove exports from this country. 1
am ony saying that some considera-
tion could have been shown in this
Biil by showing some reduction in the
excise duty. 1 earnestly request the
hon, Finance Minister to give con-
sideration to it in due course.

I do
Just say the
Now, you may con-

THE DEPUTY CHAIRMAN: Please
be very brief.

SHRI LOKANATH MISRA: 1 will
be very brief and very revealing at
the same time. I would not have
taken the time of the House and I
would not have bothered you . . .

SHRI GODEY MURAHARI: What
are you revealing?

SHRI LOKANATH MISRA:...un-
less I had some very important infor-
mation to furnish to the House. My
information is more important in the
context of the Finance Bill and in the
context of the higher taxes to which
the hon. Finance Minister has resort-
ed. The way in which the expendi-

ture is incurred is revea'ing. You
must be remembering, Madam, that
1 had once said that No. 7, Jantar

Mantar Road, had now become the
most important employment exchange.
The most important employment ex-
change in the country is No. 7, Jantar
Mantar Road, ie., the Congress Office.
Now, I will read out certain facts for
the information of the country and the
House through you. The fact isg that
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somehow, fortunately or unfortunate-
ly, fortunately for the country and un-
fortunately for the Congress, reverses
for very important persons in the
Congress during the last elections
were too many.

THE DEPUTY CHAIRMAN: How
is this relevant?

SHRI LOKANATH MISRA: That is
very relevant, how our money is
bemng spent. I will explam it to you.
1 hope the hon. Deputy Prime Min-
ister will have some patience in the

matter, \

SHRI MORARJ]I R. DESAI:
always patience.

SHRI LOKANATH MISRA: Let
him not be very impatient. It 1s the
money that you are sanctioning for
these posts that these discredited
people are holding, Out of the re-
verses which the important members
in the Congress Party faced, how
many have been rehabilitated through
this employment exchange? This is
very important for the country. I am
reading out the names. I am Tnot
taking much time. I would only read
out the names.

SHRI MORARJI R. DESAI: How is
it relevant? This is the Third Read-
ing.

SHRI LOKANATH MISRA: It is

very relevant. What else is relevant?
Firstly, Shri A. M. Thomas . ..

THE LEADER OF THE HOUSE
(SHR] JAISUKHLAL HATHI): For
a man of Shri Lokanath Misra’s sta-
ture we did not expect this kind of
thing from him on the Finance Bill
in the Third Reading.

SHRI LOKANATH MISRA: Let
me read out the names. The country
will take it at its value:

Shri A. M. Thomas. He ig the
High Commissioner in Australia,

Shri Raj Bahadur. He is the
Ambassador in Nepal—another dis-
credited gentleman during the last
election.

I have
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Shri Alagesan, who used to be
Minister of State here and who was
defeated, is now in Ethiopia. He is
going to Ethiopia, preparing for
Ethiopia.

Shri P. S. Nasknr.
Zealand.
defeated.

He is in New
He is another who got

Shri Subramaniam. He is heading
the aeronautical industry of the
country and is having a good time
in America.

Shri K. D. Malaviya. He is the
Chairman of the Heavy Engineering
Corporation. He is heading it.

The answers this morning reveal-
ed how our public undertakings are
functioning.

Shri Manubhai Shah, another dis-
credited person. He is the Chair-
man of the Board of Rehabilitation
of repatriates from Burma ‘and
Ceylon.

Shri Morarka who got defeated in
Rajasthan, he heads the Committee
which goes into the functioning of
the Life Insurance Corporation.

The last one who heads the list
is Shri Mahavir Tyagi, who is now
heading the Fifth Finance Commis-
sion.

st fadem ami: av dgAr
AEATAT WA FAT TfrFem A STH-
WA TEE )

SHR] LOKANATH MISRA: There
is another addition. This is how the
money the Finance Minister raises
from the country is spent. This iS
only for your kind information,

SHRI MORARJI R. DESAI: There
had not been a more cheap reference
than that of the hon. Member who
last spoke His argument is not that
these gentlemen are not fit for the
tasks that have been given to them.
A defeat in the Lok Sabha election
or in an Assembly elections does not
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mean that the person is not fit for the
task which is given to him. There is
no bar to their appointment to these
posts. I do not understand what Shri
Misra wants to say. He can certainly
indulge in these cheap jibes which
perhaps he thinks are very intelligent
and are giving great credit to his
sense of courtesy or proportion of
good manners. I have nothing more
to say about it.

I would only say this about my hon.
friend, Dr. Antani that I am very
grateful to him for the kind senti-
ments that he has for me. But it is
not possible for me to do what he asks
me to do. It is not possible for me to
reduce the taxation which he wants
to be reduced.

The hon. friend who spoke there on
coffee and tea was irrelevant because
on coffee and tea no extra excise has
been levied in this Finance Bill.

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill be returned.”

The motion was adopted.

THE PUBLIC PROVIDENT FUND
BILL, 1968

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI R. DESAI):
Madam, I beg to move:

“That the Bill to provide for the
institution of a provident fung for
the general public, as passed by the
Lok Sabha, be taken i-*o considera-
tion.”

Hon, Members are aware that as
part of the Budget proposals for the
current year outlined in my Budget
speech of the 29th February, 1968, 1
had indicated that I proposed to
introduce a Public Provident Fund
Scheme. The -existing Provident
Funds, that is, the State Provident



